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LEGISLATIVE ASSEMBLY.
Saturday, 8th February, 1930.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

|
REQUISITION OF VILLAGERS TO GUARD THE Rmv’x LinE.

249. *Pandit Thakur Das Bhargava: (a) Will Government be pleased
to state if it is true that many village people were made to stand
along the railway, line between Delhi and Tughlagabad and at other
places during the recent tour of His Excellengy the Viceroy for the pur-
pose of watching the line or some other purpose?

(b) If the reply to part (a) is in the affirmative, will Government be
plensed to state whether the services of these people were requisitioned
through the police or through some non-official agency?

(c) Were these village people impressed into service by way of begar
or did they come voluntarily on payment of remuneration?

(d) If any remuneration was paid what was the amount per head and
what was the total cost?

(e) Will Government te pleased to-state the hours during which these
persons were on duty at the various places?

The Honourable Sir James Orerar: (a) I can only deal with that parb of
the Honourable Member's question which is specific, and I have ascertain-
ed that the allegation to which it refers is without foundation.

(b) to (e). The questions do not arise.

ENGAGEMENT OF S00TLAND YARD PoLICE FOR INDIA.
250. *Pandit Thakur Das Bhargava: (a) Is it true that Scotland
Yard policemen have been imported in connection with the recent homb

outrages in India?
(b) If so, how many persons have been so engaged and on what pay

and for what period?

(c) Are Government aware that the importation of a foreign agency
in resented by the services concerned?

The Honourable 8ir James Orerar: (a) It is entirely untrue.

(b) and (¢). Do not arise.

SurpLY oF ELECTRICITY TO THE DELHI MUNICIPALITY.

251. *Pandit Thakur Das Bhargava: (a) Are Government aware of
the dispute about the rate at which electricity is supplied to the Delhj
Municipality and its citizens by the Delhi Traction and Lighting Company ?

( 485 ) A
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(b) Is it & fact that there is a glaring disparity between the rates at
which the said Company 'buys electricity from the Government and
supplies the same to the Delhi Municipality and its citizens?

(c) Will Government kindly quote both the rates?

(d) Is it & fact that the Delhi Municipality have requested the Govern-
ment not to enter into any fresh agreement or to sell the electricity gene-
rating plant to any person including the Delhi Traction and Electricity
Company before consulting them or considering their offer?

(¢} What reply if any, have Government given to 1he Delhi Munici-
pality?

(f) If none so far has been given, what reply do Government propose
to give?

8ir Frank *yce: The necessary information has been called for and
will be supplied to the Honournble Member on receipt.

i

SALE BY GOVERNMENT OF PLANT AND ELEcTRICITY TO THE DELHI TRACTION
AND LicETING CoMPANY,

252. *Pandit Thakur Das Bhargava: (a) Do Government contemplate
the sale of its electricity generating plant to the Delhi Traction and
‘Lighting Company and are any negotiations in progress in respect of
such sale? - '

(b) Have Government entered into any fresh agreement with regard
to the sale of electricity to the Delhi Traction and Lighting Company ?

(c) If so, will Government kindly lay on the table a copy of such
agreement ?

(d) Are Government aware that the popular belief is that the Govern-
ment wants to benefit the Delhi Traetion and Electricity Company whose
capital is msinly Europesn at the expense of the citizens of Delhi?

(¢) Are Government prepared to coneider the advisability of having a.
Joint Eloctricity Board on the lines of the Joint Water Board for Old
Delhi and New Declhi?

The Honourable 8ir Bhupendra Nath Mitra: (¢«) No, Sir. A commitiee
has, however, been appointed by Government to report on a proposal re-
cently received from the Company asking for a revised agreement for the
sale of electricity. The Committee’'s Report has not yet been received.

(b) The reply is in the negative.

(c) Does not arise,

(@) The reply is in the negative.

(¢) I am not prepared to make any definite stalement on this suggest-
ion at present, but it will receive due consideration.

SALE OF SILVER FROM THE PAPER CURRENOY RESERVE.

253. *Mr. N. C. Kelkar: (a) Will Government be pleased to state
precisely the statutory powers under which they have sold silver from
the Paper Currency Reserve?

(b) Is it & fact that by the sale of silver undertaken by Government a
certain portion of the notes in circulation was left without a correspond-
ing liquid reserve?
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() Will Government be pleased to state whether there was any loss
arising from the sale of silver and if 80, whether it has been charged to
the revenues of India? If it has not been has it been included in the
suspense account, and if so, how long do Govcmment intend to keep it
in the’ ‘suepense sccount ?

(d) What was the reason that prompted Government to stop disclosing
the details about the reserve in the form of securities in the annual report
of the Controller of Currency since 1925-26?

(e) Are Government satisfied that the amount of Reserve mentioned
in the latest Paper Currency Statement (December 81, 1920) is satis-
factory and that it is actually represented by as much bullion or securities?

The Honourable 8ir George Schuster: (a) The constitution of the Paper
Currency Reserve is at present regulated by the provisions of section 19
of the Indian Paper Currency Act (X of 1928). Subject to the restrictions
laid down therein, Government, as the chief currency authority, have
full power to vary the form in which the Reserve is held.

(b) The result of the sale of rupees as silver is that the backing to the
note issue corresponding to the amount of rupees sold ceases to be rupees
held at their nominal value and is converted into gold securities represent-
ing the bullion value of the rupees sold, supplemented Treasury Bills
for the difference between the nominal value and the buﬂ‘.’lou value. The
intrinsic value of the backing, independent of the Treasury Bills, remains
the same, but in a sense it becomes more liquid and it has the additional
advantage of earning interest.

(¢) In one sense there is of course a nominal logs, which arises because
rupees are held at their face value, but the real value of the Reserve is nof
affected by the sale of silver. This nominal loss has not been charged to
revenue but remains in suspense. The question of its final adjustment is
under the consideration of Government.

(d) The published records show all that Government is required to pub-
lish under section 27 of the Indian Paper Currency Act. The publication
of additional details was discontinued because it was considered not to be
in the public interast that they should be disclosed. The practice now
followed is in accord with that of the Bank of England and of central hank-
ing authorities in other countries.

(e) As regards the first part of the question, the Government consider
that the assets held in the Paper Currency Reserve, combined with those
in the Gold Standard Reserve, to represent a satisfactory reserve, although,
a8 I have made clear on other occasions, they think it desirable that part
of the large holding of silver rupees should graduaslly be converted into
gold or gold securities. I do not understand the significance of the second
part of this question, Of course the Govemment are satisfied that their
returns are correct. .

Mr. N. 0. Kelkar: With regard to (d) will the Honourable Member
give a somewhat clearer idea as to what sort of public interests are served
by not giving the information?

The Honourable Sir George Schuster: It is not desirable that the public

should always be informed of the exact transactions in Government secu-
rities. That has been adopted as the practice by central banks in all

countries,
X2
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Mr. N. O. Kelkar: Has there been a change in the practice? Were the
details given before and stopped now, or has it been & continuous practice
not to give the detaila?

The Honourable Sir George Schuster: The change was made in the form
of the return, I think, in 1925, and since then the same practice has been
followed. There has been no recent change.

Mr. N. O. Kelkar: What was the reason for the change in practice in
19257

The Honourable Bir George Schuster: I have already given the reason
that it was considered not to be in the public interest to continue to pub-
lish the details.

- Tre CisE oN DELIVERY SYSTEM.

254. *Oolonel J. D. Orawford: (a) Will Government be pleased to state
the value of India's outgoing business on the C. O. D. system?

(b) What are the countries with which such business is done?

Mr. H. A. Sams: (2) The value of C. O. D. parocels sent from India to
foreign countries during 1928-29 was Rs. 8,71,015.

(b) Great Btitain and Northern Ireland, the Irish Free State, the
Straits Settlements, Federated Malay States and Johore.

INDIANISATION OF SUPERIOR STAFF IN ORDNANCE FACTORIES.

255. *Mr, K. 0. Neogy: (a) Will Government be pleased to state
what steps have been taken to Indianise the gazetted and the superior
non-gazetted staff in the ordnance factories?

(b) How many Indians are working in the ordnance factories as (i)
Works Managers, (ii) Works Inspection Officers, (iii) Assistant Works
Managers, (iv) Foremen, and (v) Assistant Foremen?

(c) What is the standard of qualifications laid down by Government
for the appointments mentioned in part (b)?

(d) Is it a fact that the posts of Assistant Works Managers are not
advertised in the Indian papers?

Mr. G. M. Young: (a) Owing to the dearth of Indian candidates with
the necessary technical and practical qualifications for the appointments
referred to by the Honournble Member, the Government of India selected
and appointed an Indian gentleman in 1926 as an Assistant Works Manager
under training for a period of five years to acquire the necessary qualifica-
tions. This gentleman is still under training.

A svstem of apprenticeship training has also been in force in the ord-
nance factories for some time. After five vears’ training, the apprentice
is appointed as a supervisor or a journeyman, and is given further practi-
eal experience to qualify him for the higher non-gazetted appointments.

(b) (i), (ii) and (iii)). None.

(iv) One..
(v) Beven. -

(& T will furnish the Honourable Member separately with a statement
uiving these qualifications.

2 oA

-
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(d) No, Bir. Whenever therc is any chance of securing a suitable can-
didate in India, the vacancy is advertised in the Indian newspapers.

Mr. K. 0. Neogy: Is it the idea to defer appointing a second apprentice
till the Indian gentleman mentioned by the Honourahle Member has com-
pleted his five years’ training?

Mr. G. M. Young: I must ask for notice of that question.
INDIANTSATION OF SUPERIOR STA¥F IN ORDNANCE FacToRIES.

256, *Mr. K. 0. Neogy: (a) Is it s fact that the post of (i) a Chemist
Assistant Manager for the Cordite Factory and (ii) a Metallurgist Assistant
Manager in the Metal and Steel Factory was advertised only in England
in the recent past?

(b) What qualifications were looked for in these two cases? Did
Government endeavour to ascertain whether thers was any suitable Indian
to fill in these appointments?

(¢) Have departmental and warrant officers of the Indian Army Ord-
nance Corps been appointed as Assistant Works Managers, permanent and
officiating, in these factories?

(d) What was the standard of technical and general education of these
men?

Mr. G. M. Young: (a) Yes.

(b) A statement showing the qualifications required will be furnished
to the Honourable Member separately. From this statement it will
be apparent to the Honourable Member that there was no likelihood
of an Indian with the requisite qualifications being forthcoming in this
country. The posts were advertised in the United Kingdom where Indians
with the necessary qualifications could have applied.

(c¢) A few departmental and warrant officers of the Indian Army Ord-
ance Corps employed in the factories have risen to the rank of Assistant
Works Manager, but none have been appointed- Assistant Works Manager
direct from the Indian Army Ordnance Corps. The system of employing
Indian Army Ordnance Corps men in factories is dying out and their
places are being teken by civilians.

() The men possessed first class certificates of education and up-to-
date practical knowledge of the work. They had passed the whole of their
service in the class of work for which they were required and were consid-
ered suitable in every way for the particular posts to which they were
appointed.

IxpiaNISATION OF SUPERIOR STAFF IN INDIAN ORDNANOE AND CLOTHING
Faororres.

257. *Mr, K. 0. Neogy: (a) Will Government be pleased to state
how many military departmental officers have been appointed as Assistant
Works Manager in the Ordnance .and Clothing Factory after retirement,
on the age limit?

(b) Will Government be pleased to state the technical and general
qualifications possessed by the Assistant Superintendents who were
appointed just after the war? What are the present appointments held
by these officers? Was no Indian available with the same or similar
qualifications as these officers?

Mr. G, M. Young: (a) Two.
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(b) Five civilian Assistant Superintendents were recruited just after the
war, one of whom has since died. A statement showing their qualifica-
tions will be sent to the Honourable Member. Two of these men are now
employed as Works Inspection Ofticers, one as a Works Manuger, and one
as Civil Engineer Adviser to the Director of Ordnence Factories and Manu-
facture, which is equivalent to a Works Manager's post.

At the time that these appointments were made, the posts were reserved
for military officers and military officers were actually selected to fill them.
Before they could take up the appointments, however, they were demobi-
lised, and so they were taken on as civilians. The question of appointing
Indians did not therefore arise, but in any case it is unlikely that Indians
with the requisite qualifications would have becn forthcoming.

RIvER EMBANKMENTS.

258. *Mr. E, F. Bykes: (a) Are Government aware that one of their
Secretaries made the following statement in the Council of State on the
19th Beptember, 1929 (Council of State Debates, 11, 4, 120)?

“If these embankm-nts are placed close to the ordinary trough the almost certain
result is that the bed of the river will silt up.”

(b) Was the Secretary speaking on behalf of Government or in his
private capacity ?

The Honourable Sir Bhupendra Nath Mitra: (a) and (b). The passage
referred to by the Honourable Member is a quotation from a note on the
subject of double embankments by the Consulting Engineer to the Govern-
ment of India, and the question whether the Secretary was speaking on
behalf of Government or in his private capacity does not arise.

Mr. B. Das: Will the Honourable gentleman inquire from his Con-
sulting Engineer about the .fallacy of the argument in that particular sen-
tence quoted?

The Honourable Sir Bhupendra Nath Mitra: Well, Sir, that expresses
the opinion of the Consulting Engineer, who, so far as I am aware, is con-
sidered to be an expert in this particular subject.

Mr. B. Das: Is the Honourable gentleman aware that with embank-
ments on both sides of a river the veloeity of the water increases and
thereby no silt is deposited?

The Honourable Sir Bhupendra Nath Mitra: I am quite prepared to]
necept the statement of my Honoursble friend, Mr. B. Das, but the opi-
nion expressed and quoted by my Honourable friend, Mr. Sykes, is that of
another engineer, and this is probably a case in which two experts differ

UNSTARRED QUESTIONS AND ANSWERS,

THE STATISTIOAL ABSTRACT OF BRITISH INDIA,

151. Sir Hugh Oocke: (a) Will Government be pleased to state whether
the Statistical Abstract of British India up to 1927-28, and up to 1928-29
have yet been issued, and if so, whether copies will be supplied to the
Library? If they have not been issued when is this likely to take place?
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(b) Will Government be pleased to state whether it is mot possible
to speed up the issue of statistical information such as that contained

in the Abstract?

The Honourable Sir George Rainy: (¢) The Statistical Abstract relating
to the year 1927-28 is now in the press for final printing, and should be
ready for issue by the end of the current month. The issue for the year
1928-29 is in preparation., Copies of these publications will be placed in
the Library as soon as they are ready.

(b) The time taken to eompile the Abstract has been reduced, since the
first two issues were published, from about 2 years and 4 months to about
1 year and 4 months, but the Abstract for the year 1927-28 has been un-
fortunately delayed by exceptional ciroumstances. The compilation de-
pends upon the receipt of statistics from a number of Departments under
each of the Local Governments, as well as Departments of the Central
GGovernment, and if one set of figures is behind hand, the whole publica-
tion is held up. Government do not think that it is practigable to reduce
the time required for compilation to less than sixteen months, but they
will take any steps which are found possible in this direction.

-

ADMISSION TO GOVERNMENT SERVICES OF CANDIDATES WITE DEFECTIVE
EvEsiGHT.

152. Mr, K. 0. Neogy: (1) Will Government refer to my question asked
on the 11th February, 1920, regarding the admission to the Indian Audit
and Accounts, and other Service examinations of men with eyesight cor-
rected by glasses thNo‘ 508, Page 649, Vol. 1, No. 9, Legislative Assembly
Debates) and to their reply that the standard laid down for the guidance
of medicnl officers allows the admission of officers whose vision can be
brought with the aid of glasses to a reasonable degree of normality ?

(2) Will Government refer also to the case of the candidate who was
told in letter No. D.-3868/29-E., dated the 2nd November, 1929, from the
Secretary, Public Service Commission, that it is for the Medical Board
to decide whether a certain physical disability of a candidate is, or is not,
a disqualification for entry into Government service and that the Public
]S;rvié:a Commission is not prepared to dispute the ruling of the Medical

oard?

(8) Is it a fact that this candidste was passed as medically fit and
allowed to compete for the Indian Civil Bervice -examination held in
January, 1927, when he stood nineteenth, but bas in subsequent years
been. rejected for the Indian Civil Service and even the Indian Audit and
Accounts Service examination presumably on account of defective sight?

(4) Are Government aware that this is not the only case in whish a
-candidate with shortsight is declared inedically fit hy one Board and re-
jected by a different Board?

(5) Will Government be pleased to state the number of candidates re-
jected for the Indian Civil] Service and Indian Audit and Accounts Service
-examinutions, in the last year, merely on account of defective eyesight
where such eyesight can be remedied by the use of glasses?

(6) In view of the replies referred to in parts (1) and (2) sbove, aro
Government aware that there is an impression among some of the medical
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boards that the regulations for the medical examinaticn of caundidates laid
down fer their guidance on the subject leave them no discretion in the
matter of passing candidates as physically fit, even though they are satisfied
that the shortsight can be removed by glasses and will not interfere with
the efficient performance of their duties?

(7) Do Government propose to consider the desirability of issuing explicit
instructions to medical boards so as to make it clear to them that they
have some discretion in the matter?

(8) Are Government prepared to consider also the desirability of relax-
ing the stringency of the existing rules and practice as regards the vision
test, at least with regard to the Indian Audit and Accounts Bervice?

The Honourable 8ir James Orerar: (1), (2) and (8). The candidate refer-
red to appeared at the Indian Civil Service examination in January, 1927.
He was subsequently rejected by the Medical Board, which examined him
for the Indian Audit and Accounts Service examination held in December,
1927, on account of enlarged spleen and defective vision. The Govern-
ment of India are not aware of the reasons for his rejection at any of the
subsequent examinations for which he may have applied, as applications
of condidates who are ineligibde, or pronounced to be medically unfit, are
not sent up by Local Governments.

(4) The Government. of India have no information to this effect.

(5) As already explained, Local Governments are not required to for-
ward the applications of rejected candidates to the Public Service Com-
mission and I am, therefore, unable to supply the Honourable Member
with the information he requires.

(8) and (7). The regulations lay down a minimum standard of vision re-
yuired, (i) without glasses, and (ii) after correction with glasses, for the
guidance of the Medical Board. The regulations are not rigid, and direct
that, in cases of serious abnormality, the opinion of an ophthulmic specialist
should be obtained. The instructions are quite explicit in this sense and
the Government of India do not sec any reason for the issue of further in-
structions.

(8) In view of the above, Government do not consider that there are
sufficient grounds for modifying the existing rules.

RESOLUTION - RE RELATIONS BETWEEN RAILWAYS AND
INLAND STEAMER SERVICES IN EASTERN BENGAL.

Mr. K. 0. Neogy (Dacea Division: Non-Mubammadan Rural)s Bir, I
beg to move:

“This Assembly recommends to the Governor General in Council to appoint a com-
mittee of official and non-official Members of thie House to inquire into the relations
between the Eastern Bengal and Assam Bengal Railways, on the one hand, and the
inland steamer services in Bengal on the other, and report particularly as to whether,
and in what manner, the interests of the Railways are affected by their co-operation or
competition, ar the case may be, with the said steamer services.”

Sir, those who are acquainted with the Eastern districts of Bengal and
the province of Assam, and those who have studied the railway map of
North-Eastern India, will reslise the great importance that the waterways
of thia part of the country play in its transport organisation. More than
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one majestic stream, with numerous tributaries, carry the water from the
hills to the Bay of Bengal traversing' the deltic area of Eastern and lower
Bengal. In a sense there is a wide belt of water that practically separates
the Eastern districts of Bengal and Assam from the rest of India, and
from this it will be apparent as to what importance the water transport of
the country occupies in relation to the railways that, together with the
steamer services, supply the transport facilities.

Sir, the steamer services which are at present owned and controlled
by private organisations, supply the link between the two State-owned
railways, namely, the Eastern Bengal and the Assaom Bengal Railways.
But although there must be some amount of co-operation for the benefit
of both the steamers and the railways, the railways are more dependent
on the steamers than the steamers are on the railways because, apart from
the feeder services that the steamers supply to the railways, they have the
run of an all-river route to Calcutta from all the important riparian marts
of Bengal, which enables the steamers to compete very successfully with
the railways, partioularly in regard to the goods traffic. Now, it will
surprise not a few Honourable Members to know that the railways at one
time actually did own and manage their own fleet of steamers and they
were ahsolutely independent of the private enterprise on which they depend
at the present moment. ' ’

The Eastern Bengal Railway came into existence as a guaranteed
company about 70 years back and it was taken over by the State in 1884.
Shortly after that a few sleamers, owned and controlled by the railway,
were disposed of and some of the services transferred to the private con-
cerns that wore running competing services in the rivers of Eastern Bengui
in those days. Thus, we find that in December, 1884 some of the services
were given up by the Railway and were taken over by the private concerns,
who were, till then, a powerful competitor of the railways themselves.
This process of gradual handing over of the fleet belonging to the railways
continued till 1895, when the process was completed, and since that time
the State Railways have been absolutely dependent on the help and co-
operation that they manage to get from the private-owned steamer com-
panies.

Now, why was this done? 1 inquired from the Honourable Member in
charge by a few questions as to why it is that these steamer services,
at one time owned and controlled by the State Railways, were discontinued
in favour of private parties operating in the inland waters of Bengal? The
reply that I got was that the railway steamer services were unremunerative
and, secondly, that they were unpopular and really not required, as private
enterprise was already rendering a satisfactosy service.

Unfortunately, Sir, the Railway Department has never been very com-
municative in this House in reply to questions. They did not care to tell
us as to why it was that the railway steamer services were found to be
unremunerative and also why they were found to be comparatively un-
popular. Sir, the reason is that in those days there was a severe rate-
cutting competition going on between the private-owned steamers and the
roilway steamers, with the result that, whereas the State enterprise could
not go beyond a certain point in reducing their rates in order to fight this
competition, the private steamer companies practically recognised no limit
to their unfair practice, and this resulted naturally in a loss to the Btate
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undertaking. It is not surprising also that, while the rates were made
cheaper and cheaper so far as the private-owned steamers were concerned,
the public at large did, as a matter. of fact, prefer to patronise the cheaper
private servicos than the State service. This really was at the bottom of
the fact why the railway steamer services were found o be unremunera-
tive and also  comparatively  unpopular. Personal  testimony
in even yet borne to the facilities that were offered to the public in those
days by the private steamer concerns. I am told that payment of fares
was almost a sort of superfluity in certain cases. Not only that, but even
refreshments and other kinds of entertainment were provided for the
travelling public.

Mr. A, H. Ghuznavi (Dacca Division: Muhammadan Rural): Silk
handkerchiefs |

Mr. K. 0. Neogy: Yes, ags my Honoursble friend, Mr, Ghuznavi, says,
silk handkerchiefs were also presented to those who chose to travel by the
private-owned steamer services, And, naturally enough, having regard to
human weaknesses, the State service was foumd to be comparatively un-
popular. TIn those early days the principles of fixation of maxima and
minima rates had not yet been clearly recognised, and there was also
reluctance on the part of Government to compete with private enterprise.
As u matter of fact, while the Government committed themselves practi-
cally to parting with their steamers as early as 1885, the minima rates, so
far as the railways were concerned had yet to come. It was as a result
of a well known Resolution of Government, dated December, 1887 that
minima rates came to be imposed so as to protect the railways from such
cut-throat competition. The principle of minima rates was absolutely un-
known in the days when this kind of competition had to be faced by the
Btate Railways in waterways. I do not know if similar circumstances
were to happen today whether the Government would take power by
legislation to put down such a rate war in the waterways of Bengal. This
withdrawal of the State enterprise from the rivers of Bengal was followed
by understandings, contracts and agreements between the railways on the
cne hand and the steamers on the other. There were, however, constant
bickerings between the two parties, the railways complaining that they
were not being fairly treated, that the terms of agreement were not being
adhered to, 4hat the steamers were trying to filch away their traffic—the
exaoct expression which I find used by a responsible railway officer is that
steamers have been ‘‘filching away trne traffic that ought rightly to belong
to the railways’'—and that t{ge penalties that were contemplated in the
agreements were not being imposed owing to reluctance on the part of
railways to a certain extent and owing to certain other causes, When we
come to the year 1905, we find that no less a body than the DBengal
Chamber of Commerce itself made a complaint against the way in which
the steamer companies were behaving, and the Chamber made certain
suggestions to the railway authorities which were interpreted by them to
mean that the railways should provide steamers of their own for the river
carriage; that is to say, at that particular moment the Bengal Chamber
of Commerce was prepared to support the idea of the railways reviving their
own steamer services instead of depending entirely on private enterprise.
But nothing came of this representation, So far with regard to the Eastern
Bengal Railway. '
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Coming to the Assam Bengel Reilway, we find that this railway came

1nto existence, I think, sometime in 1802 or 1808, and ever since it came

into existence it has suffered almost all along its length owing to the fact
that it has to face very keen competition from the steamer services. This
is a fact which is referred to in an official publication called, ‘‘A Monograph
of Indian Railway Rates’’, where, in Appendix I, it is stated that the
Assam Bengal Railway is subject to competition of water transport almost
throughout the whole length of this system and this accounts for the
Jow rates that were in operation in this railway from the very first, traces
of which still remain, although the relations have somewhat improved
between the steamer companies and the railway. Now, Sir, this brings
us to a very important question. As Honourable Members know, the
Assam DBengal Railway has cost the Indian taxpayer, in capital charges
something like 20 crores of rupees. But, apart from that, it has cost the
Indian taxpayer in losses up-to-date to the extent of about 10 crores of
rupees, that is to say, about 50 per cent. of the total capital has had to
be found by the Indian taxpayer for meeting the losses of this railway,
and it is stated on this official authority that the major portion of the trouble
of this Railway, if not its whole trouble, is due to the fact that it has to
encounter keen competition from these private-owned steamer companies.
Now, Bir, I would leave it to my Honourable friend, the Member in charge,
to make the calculations and tell us as to how much of these 10 crores of
rupees, that had to be found by the Indian taxpayer for meeting the losses
of this railway, has gone into the pockets of the shareholders of the two
powerful combines that are operating in the waterways of Eastern Bengal

and Assam. _

8o far as the Eastern Bengal Railway is concerned, it is undoubtedly
true that it is more fortunately placed so far as finances go, than the Assam
Bengal Railway; but yet, as the Honourable Members know, the finances
of this railway have not been in a very satisfactory condition for some time,
and the percentage of net earnings to the total capital outlay has been at
a very low figure for some years, although it is showing signs of revival.

Now, let us turn to.the opinion of o responsible railway official of the
Eastern Bengal Railway as to what the effect of the steamer competition
has been on the financial fortunes of this State-owned Railway which has
-cost the Indian taxpayer in capita]l charges to the extent of about 40 crores
of rupees. This is what is stated:

“The history of these steamer services is well worth reciting showing as it does how
from a \r:g small beginning the steamer services have gradually appropriated to them.
selves traflic originally carried by the steamer cum railway route and the extent to
which they have trespassed into spheres where once the railway had command of most
of the traffic emanating from Eastern Bengal and Assam.”

It can therefore be very easily imagined as to how far the financial results
of the working of this railwdy, disappointing as they are, have been influenc-
ed by this factor.

Now, Sir, with regard to the relations that subsist between the Eastern
Bengal Railway and the steamer companies, it is stated as follows:

“While outwardly cordial, our relations with tho steamer companies have not always
heen such as to produce a good understanding, our policy being one savouring more of
-concession than an equitable division of traffic, doubtlesaly the outcome of a desire to
show that we have no intention of crippling l])ri\mt.e enterprise. While the Railway has
shown every desire to work fairly and amicably and with a view to the general good, the
same can hardly be said of the steamer companies whose policy throughout has savoured
of filching—unscrupulous it may seem, but desirable in the interests of the shareholders
if they are to obtain a steady dividend.”

-
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These are not my words, but they are the words of & very responsible
railway official. That official goes on to observe:

“The steamer companies not being barred from showing undue preference, can and
do guarantee space to large despatchers in a way that the railway cannot do .
There is no doubt that this aflects the railway traffic adversely.” :

The again the railway officers go on complaining about the system of
rebates, secret, as well as open rebates, that are granted by the steamer
companies and which, these officers say, place the railway at & dis-
advantage.

Then again they refer to the block rates, a pernicious system, about
which so much was stated in the Acworth Committee’s Report. The block
rates imposed by the steamer companies are characterised by these railway

officiuls ‘‘as a bit of sharp practice”’. 1 am quoting the exact words used by
them.

Now, Sir, they further complain that the steamer companies can quote
any rates without regard to maxima and minima and are not obliged to give
the notice that the railways aro bound to give before making any changes in
their rates; and the steamer compsanies can further give consignors free
use of warehouses, free passes and other concessions which railways can-

not do. - These are some of the factors that handicap the Eastern Bengal
Railway administration.

Now, Bir, at one time the Assam Bengal Railway wanted to have its
own steamer service and that proposal was turned down. At another time
the Eastern Bengal Roilway authorities also were strongly of opinion that,
if they were permitted to run their own steamer service, they could show
o very decent profit on the additional capital outlay and they would be
able to furnish a much more satisfactory service than the private owners
are doing at the present moment; but all these proposals were, I under-
stand, turned down by the authorities. - With regard {o this disinclination
of Government to permit the Eastern Bengal Railway to have its own
_ateamer service, I find in an opinion expressed by a responsible railway
official that the Eastern Bengal Railway thought that:

“It was difficult to believe that the Government would really face a fight with the
steamer companies. If it did and was prepared to spend money the Eastern Bengal

Railway could, in my opinion, fight the steamer companies by itpelf and still show a
profit on the working."

Sir, I have no desire to take up any more time of the House. This
Houso was more than once likened by the Homourable Member and his
predecessors in office to a shareholders’ meeting when we were discuasing
the Railway Budget, because he said that the Members of this House repre-
gent the Indian taxpayers who own this great State-worked undertaking, the
Indian Hailways, and he compared himself to the Managing Director of
the firm. 8ir, taking advantage of that imagery, I invite the Managing
Director on behnlf of the shareholders to have a special inquiry made into
the allegations that I have made and to associate a few representatives of
the shareholders themselves in such an inquiry. I do not think that
such a request would be considered unreasonsable in any business concern
ond that the Honourable Member would readily concede this request.
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‘The Honourable 8ir George Rainy (Member for Commerce and Rail-
ways): I do not intend to-day, Sir, to take up much of the time of the
House on this Resolution. I should like to congratulate my Honourable
friend, the Mover, on the temperate and lucid manner in which he has
presented his case. It is quite true, as he said at the end of his speech,
that to a large extent the Members of this Housa in relation to the Indian
Railways may be regarded as representatives of the chareholders, and if
they are of opinion that conditions have come into existence as regards a
section of the Indian Railways, which place them in a position of unfair
disadvantage, then clearly that is & matter which the representatives of the
shareholders would be entitled to investigate. I do not lmow, that if
such & committee as is suggested were appointed, it would be necessary to
explore in great detail all that happened in 1885 or in 1815, or even what
was said by the Bengal Chamber of Commerce in the year 1905. I think
that practically that committee, although no doubt it would look jnto the
older history of this subject, would devote most of its attention to present
day conditions and consider whether there were reasons for any particular
action on the part of the Legislature or Government to influence the extent
of co-operation with or competition between the railway® on the one side and
the inland steamship companies on the other. I do not wish to commit
myself today or to commit Government to any view as to whether or not
& committee ought to be appointed, because I think 1 shall be able to satisty
the House that, whatever opinion indidividual Members max entertain on
this subject, the appointment of a committee at this stage would be pre-
mature, and I should like to give my reasons.

During the last few months the Agent of the Eastern Bemgal Railway,
Mr. Maflin, hags been devoting special attention to this question of the
relations between the Railway of which he is in charge and the steamship
companies. He has submitted a report to the Rai'way Board on the sub-
ject, in which he has mentioned a number of points which in kis opinion are
not satisfactory and where, in his opinion, some re-adjustment of the rela-
tions between the Railway and the steamship companies is desirable, and
he proposes, having completed his own examination of the subject, to
approach the steamship companies and to discuss this question with them.
That secems to me to be a-proper snd business-lika way of attacking the
subject. The first step to be taken is that there should be discussion
between the Railway and the steamship companies. When that discussion
is complete, and when the Agent has reported the results t> the Railway
Board, then the whole matter will be considered by Government, and they
will then consider whether any further action is necessary or whether the
suggestion made by the Honourable Member should be adopted. But the
pogition being what it ig, it iz very diffieult for me te express any opinion
on these questions at, present because I have nnly heard whal can be said
from the railway side of the case and we have still to hear what the
steamship companies will say to it. Because, while as Railway Member I
am bound to fight like a lion on behalt of the Railwavs, vet Honourable
Members must romember that I am inextricably linked with my Siamese
twin, the Commerce Member, who is the particular guardian of private
enterprise. Therefore, T must be careful before I commit mvself to an
opinion on this subject, and I must add that there iz a third interest to
be considered,—not perhaps so frequently mentioned in this House as it
might be,—and that is the interest of the general public. Now, it is quite
true that the railways may very often feel that, owing to the action, let
us say, of a steamship companv, they are being cut off from remunerative
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traffic and are not making as much a success of it ns they would like
to do. On the other hand, over a large part of India, as regards all heavy
goods traffic at any rate, the railways are practically exempt from competi-
tion. I do not know that it is a bad thing that in cne part of India at any
rate, the railways should have to carry on under competitive conditions,
which ought at any rate to keep them from going to sleep.

It is for the reasons I have given. Mr. President. that Government do
not feel that they can accept at this stage the Honourable the Mover’s Reso-
lution. But I can assure him that the matter is already under consideration
and will be considered further and that Goverament are nst insensible to
the important considerations he has advanced. I hope, Sir, that under
these circumstances, my Honourable friend will not consider it necessary

to press his Resolution today.

Mr. K. 0. Neogi: Sir, 1 also desire to congratulate the Honourable
Member on his very temperate and conciliatory ¢peeca on this Resolution.
(Laughter). I certainly recognise his difficulties, but I do think that the
points that I have mentioned in my speech will not be lost sight of either
by himself or by the Agent of the Eastern Bengel Railway when he makes
inquiries into all the various factors that are conuected with the question.

Mr. Sarabhai Nemchand Haji (Bombay Central Division: Non-Muham-
madan Rural): What about the interests of the inland steamship com-

{panies ?

Mr. K. 0. Neogy: My Honourable friend, Mr. Haji, asks what about the
inland steamnship companies. The Honourable Member in charge men-
tioned only two parties to the Resolution, or rather threo, the railways, the
steamer companies and the public at large, and my Honourable friend,
Mr. Haji, very pertinently raises the question of the indigenous steamer
services. It is a pity, Sir, that my Honourable friend. Mr. Haji, had not
the opportunity of elaborating this particular point. But T think 1 under-
stand what exactly he has in mind, beeause jt is a well-known faet that
these stenmer concerns have entered into certain agrecements with different
parties from whom they get their goods traffic, and have thereby practically
succeeded in keeping out other rivals from the field. Now when this ques-
tion is being investigated, I do hope that the Houourable Member in his
character as Commerce Member will not lose sight of this particular fact,
and that he will freely admit representatives of all parties concerned and
allow the Indian steamship companies to come and lny their case before
him. 8ir, the Honourable Member did not exactly aive the House an idea
as to how long it will take for the Railway Department to complete their
inquiries. I do not know whether, when the Railway Budget comes before
us, it will be possible for the Honourable Member to make some sort of a
statement bearing on the question. Whether that is possible or not, I
would earnestly request him to give greater publicity to what happens
between the steamship companies and others, than has been the case in
the past. I do not think the secret conclaves and consultations are likely:
to inspire public confidence. Bir, with these words I beg leave to withdraw
my Resolution.

The Resolution was, by leave of the Assembly, withdrawn.



RESOLUTION RE THE PRESENT SYSTEM OF EDUCATION IN
INDIA.

Dr. B. 8. Moonje (Nagpur Division: Non-Myhammadan): 8ir, I move
my Resolution. The Resolution runs thus:

“This Assembly recommends to the Governor General in Council to take early steps
for appointing a committee of inquiry for examining the present system of education 1n
India with the object of ascertaining the causes of the defective character training of
the system as emphasised and brought to public notice by the Indian Bandhurst Com-
mittee, and of reforming the system by recommending measures for the removal of
these defects in the system, so as to:enable the educational institutions to provide a
steady flow of really first class material for recruitment as Army officers.”

Sir, in view of the several amendments that have heen tabled, I feel
that perhaps the meaning of the Resolution has not been fully and pro-
periy apprehended. The Resolution is a simple one and has been put in
gimple language and the issue is put in a straightfcrward rnapner. There
are only three points in the Resolution. The first point ie that the pre-
sent educational system is defective. The Indiun Sandhurst Committee
has pronounced the opinion that the present educetional svetem is defect-
ive in that it does not produce amongst the boys who go through that
system a desire for taking their duc share in the defence of India; neither
does it develop power of leadership the spirit of initiative sud the general
aptitude for dealing with and controlling men. That is the first point.
The second point which the Sandhurst Committee emphasises is that, unless
this system is reformed, there will not be a steady flow of really good mate-
rial for recruitment as officers for the Army. The third point which the
Sandhurst Committee emphasises is that the whole svstem should be
examined and the defects removed. These are the three points which the
Indian Sandhurst Committee has emphasised, ind thesc are exactly the
three points which this Resolution of mine wants to put before the House.
There is no other matter. It is a straight point und we expect a straight
reply from the Government. There seems to ne some misunderstanding
about the mecaning of the words, ‘‘the character training of our educational
system''. The words as used in the Report or as quoted in my Resolution
do not mean that Indian boys are inherently deficient in military character,
much less in general moral character. It has to he Lorne in mind that the
Resolution as well as the Report of the Indian Sandhurst Corimittee, where
they refer to the defective character training, do not at all imply that there
is inherent deficiency of character in the Indian boye, but refer pointedly,
clearlv and only to that defeet in the present uduestional svetem. What
they, in one word, say is that the educational system is defective. They
only emphasise the deficiencies in the present system of education. It is
not, as some of my Honourable friends suppose, that they have impugned
the character of the Indian boys as inherently defective. That is an
important point that has to be borne in mind, and if that is borne in mind,
perhaps some of the amendments mav be needless. I am as proud of the
character of my boys as some of my friends, who feel that there is at least
some inference from this Resolution to the effect that the Indian boys are
deficient in character. That is not the case. The Indian Sandhurst Com-
mittee does not say so. The Resolution does not say so. Who says so, I
shall refer to later on. The Indian Sandhurst Committee says that the boys
who go to England after having been selected in India are at a disadvantage

( 499 )
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in competing with British boys. An authoritative witness before the Indian
Sandhurst Committee has said :

“It must be recognised that the system of education in India differs so widely from
that in England that Indian boys are at a disadvantage in complying with the test such
as is required for entrance into the Bandburst.”

In what respect do the Indian boys find themselves at a disadvantage?
The Report says: .

. .. and consequently the Indian boy in present circumatances is handicapped in
competition with British boys of equal sge, especially in & sphere where physical
considerations and general aptitude for dealing with and controlling men are of equal
importance with purely intellectual attrinments.’’ (Page 14.)

-The Report further says that this is due to the defect in the Indian system
of education, which does not make provision for military training, military
dril] rifle practice, organised games and physical training as is made in the
British System of Education in England. After thus referring to the defect-
ive character-training in the Indian system of education, and having also
told in what respects Indian boys are handicapped when they go to England,
the Committee goes further and says:

“It follows that material reforms will be required in the matter of educational

organisation and methods before Indian SBchools and Colleges can hope to produce a
regular flow of Indian boye fitted in every way to hold the King's Commission."

(Page 14.)

This is exactly what my Resolution intends to make provision for. The
Committee as asked for in the Resolution, if appointed, will make inquiries,
suggest reforms, and recommend & scheme of nction to the Government.

As for our present schools, the Sandhurst Committee does not however
speak of them with despair. The Committee says:

““We believe that, if the importance of the matter is brought to the notice of the
educational authorities and their co-operation ia enlisted, much can be done, even in
the existing schools, in the direction of eliminating the weak points mentioned above,
and we feel that it will enable a steady flow of first class material for recruitment as
Army officers.”’ (Page 27.)

-

Here is a point which should be properly understood, and taken to heart.
The Committee itself has never said that there is any inherent defect
in the Indian boys, but the defect is inherent in the system of education
through which the boys have to go for pessing the examinations. The
Sandhurst Committee admits that, if certain defects present in the educa-
tional system can be remedied, the existing schools themselves will be able
to provide o steady flow of really good materinl for recruitment as Army
officers. But who is to move for remedying these defeets? The Committee
says that, ““The main responsibility must rest on the educational authorities
and experts’’, and expresses the opinion that, ‘‘It is imperative that the Gov-
ernment should give a clear lead in emphasising the paramount national
importance of reforming the educational sysiem of India in the directions
we have indicated”. (Page 28). The Committee has rightly said that the
importance of the matter should be brought to bear upon the Government
and that it is the duty of the Government to give a clear lead in the matter.
Now, what do we find? The Indian Sandhurst Committee’s Report has
been with the Government for some years now, and practically nothing has
been done in this respect by the Government. I <heuld like to know defi-
nitely what lead the Government have given to the educational authorities
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and experts in the matter as suggested by the Indian Sandhurst Committee,
They have done nothing of the kind, It is this that has impelled me to
bring this Resolution before this House. If the Goverament desired that
really the educational system, which has been found to be defective, should
be improved, I should have expected the Government to move of itself in
the matter, in the first instance instead of a non-officiul like myself, but
having waited in vain so long for the lead that we expected the Government
would give, and having despaired I have moved this Resolution, and I hope
4hat Government will see the need of it, will see the relevancy of it, will
see the justice of it, and will see the imperative need of it and will come
forward, taking courage in hoth hands to accept it and to give a lead to the.
educational authorities and to the ccuntry in the matter of reforming the
-educational system under which our boys have to go and compete with
British boys for Sandhurst under a handicap.

I said in the beginning that there have been scme misgivings in the
minds of my friends nbout the meaning of this Resolution. The Resolution
-does not intend to find fault with the character of our Indian boys; the
Resolution clearly says—and the Indian Sandhurst Commiftes also clearly
emphasised—that the defect does nob lic inherent in the character of the
Indian boys, but lies inherent in the educational system. It is no surprise
to me, it is no news to the House, that the system is really s defective,
The system which had been conceived not in a very commendable spirit
could not be expected to bear a fruit other then what we all here condemn.
I think it would be right at this stage to remind my Honourable friends
how the present educational system was conceived about a hundred years
ago. Lord Macaulay, in one of hig letters to his father, said:

“The effect of this education on Hindus is prodigious. No Hindu who has received
an English education ever remaine sincerely attached to his religion. Some continue
to profess it as o matter of policy, but many profess themselves“to be atheists and some
have embraced Christianity.”

I should have thought that, if that were so, the twenty-two crores of
Hindus would immediately have embraced Christianity and given an
-eternal lease of life to this foreign Christian Government. ‘It is my
firm belief’’, he further says, “‘that if our plans of education are followed
up, there will not be a single idolator among the respectable classeg in
Bengal thirty years hence.’”” Fortunately it is not so. Having analysed,
in the words of Lord Macaulay, the desire, the ideal, the ambition with
which the present system of education has been conceived, an impartial
Committee like the one presided over by General Sir Andrew Skeen goes
into the details of that educational system and finds it defective. Is it
-surprising that that Committee should come to that conclusion?:

“Boye ped babhool ke dm kahante hoye.”

“If you sow the seed of a Babool, a thorny tree, could you expect that a mango
should come out of it!"

It is an impossibility.  Having sown that seed, and having seen what
fruit the seed bears, our friends, well-wishers, the Members of the British
bureaucracy come and tell us to our face, with gcod grace, in a patronis-
ing mood, ‘“You should not be in a hurry, you should be a little patient,
and consult your better interests first, and you would feel that there is
still need of British guidance’’. ‘An Honourable friend of ours, whose
towering personality we are missing, who has left India, but whose
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place is now occupied by my Honourable friend, Mr. Howel’l, gave a
speech on the 28rd December last and told us the essence of his experi-
ence of life service in India. And what did he say? The occasion was.
& farewell dinner given by the Chelmsford Club at Maiden’s Hotel.
Our friend of the bureaucracy, Sir Denys Bray, in a patronising mood
says:

““There is one practical lesson my long work st the Foreign Office has seared across-
my brain.”’

What is that one lesson which he has learnt throughout his long official
career in India? Sir Denys Bray says:

“In the idea of complete independence ss India’s goal, there is in theory no doubt
something most attractive even to & man like myself, but until,” (please listen) ‘‘but
until the time has come when a lamb and s lion will lie down together and the lion
never opens its jaws except to recite the virtues of the Kellogg Pact to the admiring.
lamb, complete independence is a mirage, » treacherous luring of India.'

He went on to say that, ‘“India is therefore still in need of the generous
and adventurous youths of England in her service’’. To my friends I say
that neither the spirit nor the letter of my Resolution, nor of the Indian
SBandhurst Committee’s Report was to imply or to declare from the
housetops that the character of Indian boys is deficient and should be
improved. 1 had never had that intention; it is not the fact, and even
the Indian Sandhurst Committee does not say so. With the experience-
of the last two examinations held in India, I stand convinced that, in
spite of such defects in the educational system, our boys have been
coming forward in larger and larger numbers to compete for vacancies
12 N fixed for Indians in the military colleges of England; but the

NOON. ceats being few and the number of boys applying being larger
than the numbers required, they could not all be taken. Therefore, good
boys have to be refused; I feel it, I feel the pang of it that good boys
have to be refused. But even under the present defective educational
system, the inherent military character of the boys prevails. And why?
My friend, Sir Denys Bray, said that we have become lambs and there
are people in this world who are tigers and lions. I do not know which
in more savage as between the tiger and the lion. (An Honourable
Member: ‘‘The tiger'’.) I shall leave it to the Zoological experts to
deride which is the more savage of the two. My friend, Sir Denyg Bray,
raid, ‘‘The people who reside in Indin are lambs and therefore we, the
progeny of the British lion, young boys, should be brought out to India
to save the Indian lambs from the tigers.’”” He hag not said which
country it is that the tigers and the lions inhabit; he has merely said
that Dritish boys are to be in the service of India to protect the Indian
lambs, and that those British boys are adventurous and generous bovs
hecause they will leave their homes and come out to India to defend the
Indisn lambs as against the lions and the tigers who will devour them.
It that is so, I ask those British people who are so generous as to send
their boys to Indis, to be a little ‘more generous and in a fit of generosity
acoept this Resolution of mine and say “Yes; in the svstem of education
which our grandfathers brought into existence in India, they were not
perhaps inspired with the same generous impulses by which we todav
their grandsons are inspired; we today are prepared to make amends for
whatever mistakes were made in the post and we want to improve the
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present cducational system under which Indian boys are to be trained,
so that”’, (in the words of my patronising friend, Sir Denys Bray),
“Indian boys may not remsin lambs but become tigers and lions; so
that two equal people on the face of the earth may remain friends and
not merely one be the food of the other.”” That, Sir, is the object of
my Resolution. I want to make tigers of Indian lambs and I hope the
generosity of my friend over there would impel him to accept the Reso-
lution and make a beginning in the direction of improving the educational
system of India and of helping me in metamorphising lambs into tigers.

Bir, there is an amendment in which it is suggested that, instead of
a committee, a conference should be invited. (Laughter.) I have no
objection to a conference being invited if the Honourable Member thinks
that it will serve the purpose; but 1 can assure him that it will not serve
the purpose; aifl why? Because this question has not been looked into
from this point of view either by the Educational Ministers or by the
Directors of Public Instruction, or by the British Government; none of
them has looked at this question of improving the present educational
system of India from this point of view, and therefore a conference will
be of no use; it would serve no purpose . . . . .

Mr. President: The Honourable Member is not entitled to refer to:
amendments which have not been moved,

Dr. B. B. Moonje: 1 am proving the imperative need of a committee—
it is for that purpose that I am referring to it. This much of argument
ought to be enough to prove to the gentleman, who bas given notice of
the amendment and to the Government that there is really need
for a committee, which should go and apply a fresh informed mind and
analyse and examine the present system of education and come to some
conclusions on which their recommendations to the Government would
be based to enable the Government to give a proper lead to the educa-
tional authorities and to the people at large. It ig in thig spirit that
I move the Resolution. I have done,

Mr. President: I think we will have the amendments first. Mr.
Acharya. ' - s e

Mr. M. K. Acharya (South Arcot cum Chingleput: Non-Muham-
madan Rural): Thank vou, Sir. I move:
““That in place of the original Resolution the following be suhstituted :
‘This Assembly recommends to the Governor General in Council that he do appoint
a mixed committee of officials and non-officials :

(a) to examine the present system of public instruction in India in the light of
modern educational ideals and in relation to the economic conditions and
needs of modern India;

(8) to report how far the system is really & man-making system, and tends to
traln young men for active professions in life;

(¢) to report upon the causes leading to the defective character training among
Indian youths emphasised by the Indian Bandhurst Committee; and

{d) to recommend the measures that should be adopted in order to produce educated
indimn youths qualified for recruitment and training as officers in the Indian

l'my'."
Before proteeding further with the amendment I wish to convey my
homage to Dr. Moonje for the verv clear and very forcible manner in
which he hag placed the Resolution before the House. I agree with

B2



504 LEGISLATIVE ASSEMBLY. [8re Fes. 1930.

[Mr. M. K. Acharya.]

him in most of what he has gaid; and when I sent in my amendment,
it was not that I had any doubt as to what the Resolution meant, but
because I thought it did not go far enough, and if there is any possibility,
of the present system ol education being changed, I thought it might be
-examined not only from the standpoint of recruitment to the Army but
from the even more essential standpoint of the training properly of the
men and women of India carrying on the nation’s life and the nation’s
life work, I am glad that Dr. I\foonje hag referred to one of the great
champions of English education in India, Lord Macaulay. I have of
course my admiration for Lord Macaulay—for the style in which he
wrote—and I have great admiration for his plain speaking, and I wish
that present-day politicians were uas plain-speaking as Lord Macaulay
was. However, that may be, Sir, the system of Lord Macaulay has
undergone severn]l changes; and I in my own humble way, having heen
connected with education for many years in my life, have felt that the
system obtaining in India is hardly education; and that is why I said,
“‘the present system of public instruction’’—there Ts very little of educa-
tion in it. A lot of things are crammed into our heads—good, bad and
indifferent—the bad and indifferent predominating over the good; and
it is unfortunate that we have beem .made to learn all these things
without any reference to the practical needs of life: I know there have
been Commissions after Macaulay’s time; I know there have becn some
changes; I know there have been more Universities established;
1 know there have becn varioug kinde of attempts made.—the dotting
of the “i's’” here and crossing of the ‘‘t’s’’ there,—my friend Mr.
Chatterjee must know them. all; but in spite of all the dotting of the
“‘i's"”” and the crossing of the ‘“‘t's’’, the system of education lns
remained the same. It is a system which I may really call a machine-
making system; and, for (God’s suke, we cry oub, let us have n few
more men and a few less machines, and I agree with every word that
Dr. Moonje has so vehemently and so forcefully put forward. We do not
want always to be lambs,~-in my humble opinion a lamb is & much
better animal . . . ..

Dr. B. S. Moonje: Lamb is an article of food for lions and tigers.

Mr. M. K. Acharya: It is really a nobler animal, which never dies
even when it is eaten up, for in my humble opinion nothing dies in this
world. Bo whether the lamb is a bhetter animal . . . . .

Mr. M. 8. Aney (Berar Representative): The juxtaposition of the two
is not the same,

Mr. M. K. Acharya: I wish we had more Indiang with all the virtues
and the innocence of the lamb and all the valour of the lion combined,
not to eat but to protect, not to destroy but to create. That is India’s
ideal, and T want this ideal to be roc-stated by Indis, because India is to
educate the world. Tt is coming on, sooner than most of us imagine.
Sir, T am aware that very many things have happened during the past
few yvears; we hnve had many heroes of Babarmati and heroes of Barods,
T wish some of them were in the Gallery today. But with all these
rapid changes tending only to denationalise us we have not had the benefit
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of & man-making system of education in this country. It is not merely
man-making education that we want in the technical senso of the term,
but we want a system of education which will produce men for the higher
ond larger work of shaping the destinies of India, for educating the
civilized world. That is our great mission as a nation. We have to
civilize the world, educate the world; we have to draw out the God in
man and enthrone him above the beasts of prey within. That ig the
great work we have to accomplish in life, and the lamb, therefore, is
higher, nobler than the fiercer lion; it is the higher aspect of humanity
presiding over the lower aspeet, that is always crying out for more food,
more prey, more destruction,

Therefore, Sir, I would suggest that, if at all there is going to be
an inquiry,—I have got my own doubts whether even this mild request
will be complied with by the powers that be; for 'probably between
Mr., Mackworth Young and 8ir Frank Noyce they will find a hundred and
one ditficulties in the way of appointing & committee or even holding &
conference, and will tell us, ““Oh, u great many things are in the air,
and so you had better wait till political advance is made and everything'
else will follow that'’, and so on and so forth, But 1 wish, Bir, a larger
outlook may be taken of the whole question of the training of Indian
boys and girls,  Some say they want co-education; but whether it is
going to be this education or that education, whether it ig going to be
lamb education or the lion education, I want the whole system to be
sifted scientifically in the light of modern educational ideals. That is
the chief object. I am not in any way against the proposal made by
Dr. Moonje. What I want to know is whether there is any chance of
the present system being reviewed and examined; and I would certainly
suggest that the soomer it is done the better. I wish there were some
chanee of a larger view being brought to bear upon the question of
national education. I know that even in the western countries, all the
old ways are given up; the old ideals are being re-examined and a great
many experimentg are being made; but unfortunately in India we are
unable to advance, and as my friend has rightly pointed out, an iron
system is cast in our teeth. We are asked, where are the qualifications,
where is the English public school and where is American co-education?
All this from men who do not know the higher laws of life. But there
are even today sages in India, Parahamdas, men who know the higher
laws of man’s nature, the higher laws that control the emotions; and
that we should be told that we are only fit to be the unquestioning
admirers of the Sarda Act is a national insult, which I for one consider
is very unjustifiably hurled against us. I, therefore, implore Members on
the Trcasury Benches to be & little more sane and liberal. Let them be
liberal at least for this reason that very soon they will find in their place
Dr. Moonje and other stalwarts, who will examine the whole question
from a truly national standpoint. Let us clear the mist from our eyes
and prepare ourselves for the dawn that is coming from the truly national
standpoint instead of putting forward the shibboleth, ‘‘Wait and wait’’.
T resent that policy as much as anybody else, and therefore I urge that,
if ever an inquiry is going to be made, it should be ss broad and full
and scientific as any inquiry in India can possibly be oxpecged to be.
Tt should be as truly human as en inquiry into the question of the
education of bovs and girls ought to be.
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*QOolonel J. D. Orawlord (Bengal: European): Sir, I move:
“That for the original Resolution the following be substituted :

‘This Assembly recommends to the Governor (eneral in Council to take early
steps to examine the present system of education in India with the object
of remedying the defective character training of the system as em-
phasised and brought to the public notice by the Indian Bandhurst Com-
mittee with a view to the removal of these defects in the system for the
purpose of providing a steady flow of really first class material for recruit-

[T

ment to the public services including the service of defence’.

Sir, I have been a fairly stout supporter of the action which my friend,
Dr. Moonje, is taking to improve the youth of this country. If I rise to
move a slight amendment to his Resolution, it is for two purposes. The
first is to throw the burden of unswering this Resolution on the quarter
in which the responsibility really lies, that is the Department of Educa-
tion, and not to confine the debate to the Army Department, whose re-
sponsibility for education ig really very small. Secondly, by using the
words “‘for recruitment to the public services including the service of
defence’’, I want to show that the qualities which are required for any
service of defence are equally required for other public services in India,
in fact for the whole of the national life of India. There is no difference
of opinion in this House, I think, as to the fact that our existing system
of education is in some respects defective . . . . ,

An Honourable Member: In many respects.
Oolonel J. D. Orawford: Put it that way if you like.

The Revd, J, O, Chatterjee (Nominated: Indian Christians); Does it
apply to the educational system in this country only or is it said about
the systems in all other countries?

Colonel J. D. Crawford: All right, I shall say thut the existing system
of education in this country is thoroughly defoctive if that will please
the House. The fact is, that certain qualities which we particularly
desire at this stage are not brought forth. They may be inherent, but
they are not brought forth by our present system of troining, and we
desire some alteration in that system. Dr., Moonje suggests that o
committce would be possibly the best manner in which to tackle this
question. Well, Sir, I sce cortain difficultics in a committee. If a com-
mittee is appointed by the Central Legislature to go round and examine
this matter, which is a provincial subject, I think you might find a good
deal of obstacles put in the way of any such committee. To my mind
it i8 better to summon a conference of provincial educational authorities,
from whom we can ascertain the actual system in vogue in each province,
‘and to examine them and to find out what changes are necessary for the
purpose of greater development of character and the qualities of leader-
ship. It seems to me that it is a preferable line and an easier line to
follow. There is an immense amount of information alrendy available
on Ghe suktject of edueation, collected by various committees, and if you
can geb the co-operation of the provinees in your general idea of improving
the system and altering the curriculum with a view to developing the
qualities that we particularly seek, that would be the best and easiest
method of dealing with the problem. The difference between me and
the Mover of the Resolution is that I suggest a conference of educational
authorities called by the Government of India.

'Spe.u.:h. .notﬂ .-ravise-c'll . b;r- the Ht.)ﬁ;i;l:;l.:-l;—ﬁember. "
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An Honourable Member: There is another amendment to that effect,

Oolonel J. D. Orawford: I have not considered that. I am asking
+the Government of India themselves to examine this question. Hcw they
examine it may be open to criticism. If the Government accept my
amendment, and if they call such a conference, that would satisty me
personally.

My second point of difference with the Mover is to throw the respon-
sibility for achieving this result on the Education Department, on which,
according to the Sandhurst Committee, the responsitility lies.

Munshi Iswar Saran (Lucknow Division: Non-Muhammadan Rural)3
"The amendment which I have the honour to move runs as follows:

“That for the original Resolution the following be substituted :

* This Assembly recommends to the Governor General in Council that, in view
of the remarks made by the Indian Bandhursi Committee abont the present
system of education in India, he be pleased, by way of a boginnmf, to
establish, without any unnecessary delay, an sll-India residential military
school at a suitable and central place, capable of accommodating at least
500 Indian bhoys of all castes and creeds at the lowest possible rate of
fees for tuition, board and lodging for the purpose of providing a steady
supply of suitable material for training and recruitment as Army officers’.’’

8ir Frank Noyce (Secrctary, Department of Education, Health and
Lands): On a point of order, Sir. I submit for your consideration that
the amendmen{ moved by the Honcurable Munshi lswar Baran raises an
entirely different issue from that raised in the substantive Resolution.

Munshi Iswar Baran: 1 submit that the object of the Resolution is
to provide a steady supply of really first class material for recruitment
as Army officers. That is the object with which the original Resolution
has been put forward. In order to achieve that aim, a certain remedy
has been suggested. I have taken the liberty of suggesting unother
remedy for the realisation of the same object. I shall show you from
May’s ‘‘Parliamentary Practice’. . .

Mr. President: The Honourable Member will go on.

Munshi Iswar S8aran: Thank you, Sir. If we take the Resolution as
it has been moved by my Honourable and esteemed {riend, Dr. Moonje,
and the amendments which have been proposed by Colonel Crawford and
by Mr. Acharya, we will find that what they attempt to do is a staggeringly
difficult task. At any rate it is a huge task which this Resolution
proposes should be undertaken. What it says is, ‘“‘Examine the cntire
educational system in India in order to find out its defects'’. Sir, I
nced not weary the House with details. If they really wish to embark on
this examination, it will take an enormously long time, and the very object
which we have in view will be frustrated. I, therefore, submit that, in
order to achieve our end, we should straight away take up the question
of providing a steady supply of really first class material for recruitment
as Army officers. {}mve nceordingly proposed the establishment of an
Army school and the Sandhurst Committee itself is in agreement with
this proposal. In.their Report they say that the work done by the Dehra
Dun School is excellent and they have recommended the establishment
of another military school. Now, I submit that, if you have another
military school, in which education will te imparted to Indian boys in

such a way that the defects which have been pointed out in the Report
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of the BSandhurst Committee will be removed, that will take us quicker

to the goal we have in view, than any examination of the entire educa-
tional system.

There is one word I should like to say akout the fees, on which I
have put emphasis in this amendment. Those Honourable Members who
hinve studied the Report of the Indian Sandhurst Committee must have
found that the Committee have laid stress on the fact that the fees
should be such as the ordinary parents in India may be able to afford.
‘Lhe Committee says that India is much poorer thun England and there-
fore it is necessary that tho rate of fces should ke much lower thun
what it is in England. One may well ask, ‘““You are proposing another
school; what will these boys do'’? The first thing I submit is that
these boys will be able to become commissioned officers.  The second
thing is that they may, under certain circumstances, be able to become
non-commissioned officers.  Morcover, I hope most sincerely this school
will Le able to provide education for the boys of well-to-do famihes who
do not want any careers, but who will go to this school in order to get
the training which will make them men and gentlemen. There are
other advantages, but I. need not discuss them here. It may be that
the Honourakle Member in charge of the Army Department will say,
*“What about the cost’’? I do not wish to introduce any bitterness in
my speech, but I will only say this to him with great confidence that,
if he opposes my proposal on financial grounds, he will txposc himself
and the Department which he represents to the grave charge of being
utterly unmindful of the vital interests of the country. Crores and crores
of rupees are spent everv year over the Army, and if they grudge this
paltry sum, then it becomes perfectly obvious that they are completely

out of sympathy with our desire to prepare ourselves for the defence of
our country.

Bir, I do not think it is necessary to make a long speech in support
of my proposition, but I shall say this from my place here, that the
only thing that will satisfy India is the establishment of an Indian
Sandhurst. Nothing else will. (Hear, hear.) Let it be perfectly under-
stood, and let it be clearly realised, that by making the suggestion which
I have token the liberty of making in this amendment, I do not for &
moment mean to give up our claim to the establishment of an Indian
Sandhuret, which is the only solution of the problem.

Sir, there are some people who are enthusiastic about the Round Table
Conference ; there are others who sre not. Unfortunately I am one of
those who fecl that, if we properly utilise this opportunity, the result
will be something splendid and marvellous, But I shall take the point
of view of those who are pessimists. Even they will have to recognise
that the whole question is in the melting pot at the present moment.
We do not know what shape the future army system in India is going
to tnke. But I do maintain that this school will, in any event, prove
very useful even if the present system unfortunately is continued. Out
of this school you will be able to get boys who will be able to be trained and
recruited as Army officers. If another system is introduced, even then
this school will retain its utiliby and importance. I submit, Sir, that
looked at from any point of view, this school, which I am proposing,
will be very useful.
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1 shall now, if 1 may, address a word or two to the Members of the
Furopean Group. 1 wish to tell them that, if they are in sympathy, os
they profess to be in sympathy, and as I hope they are in sympathy,
with the idea underlying this Resolution, they should record their votes
in favour of this amendment, which is perfectly harmless. 1t only says
that Government should give us another school, as has been recommended
by the Indian Sandhurst Committee. If you do not vote for it, then I
am afraid it is obvious that you do not wish to give us help when help
is really necessary.

In conclusion, 1 shall beg the House only to remember that an inquiry
euch ns hns been asked for in the muin Resolution will hardly be practi-
cable, more particularly in view of the fuet thot education is a truns-
forred subjeet and it is very difficult for s few representatives to come
together and evolve a satisfactory scheme. If you reslly wish to go into
the entire system und everhaul it, then this is not the way of doing it.
You will require a different machinery and a bigger machinery, and you
will also require mueh more time than you wish to give to the machinery
which you propose to set up.

The Revd. J. O. Ohatterjee: Sir, I rise to move thec amendment that
stands in my name and runs as follows:

“That for the words ‘for appointing a committee of inquiry’, the following be
pubstituted :
‘to summon a conference of represeniatives of the Legislatures, the Army and
Educational authorities'.”

Mr. President: This amendment stands last, does it not?
The Revd. J. O. Ohatterjee: Yes, Sir.

Mr. President: Then it was not necessary for the Honourable Member
to rise in his seat every time from the start.

The Revd. J, O. Ohatterjee: I thought, Sir, that you meant to take
the amendment first and not the substantive Resolution.

Mr. President: It is quite true, but there was no justification for the
Honourable Member to rise from first to last when his amendment was
lagt on the paper.

The Revd. J. C. Ohatterjee: I find, Sir, that the educational system ot
this couptry has come in today for a great desl of criticism, Dr, Moonje
has cl;i_g;éiﬁed it and Mr. Acharyus has shown himself to be an arch pessi-
mist Jv calling it a system which is only meant to make machines. Now,
Sir,;this is not the first time that the educational system in this country
hpt ' been Elamed or criticised. Some criticism is descrved and some unde-
ferved, but to condemn it so cntirely as has been done today in some
quarters is, I think, hardly fair. At any gate, I am not prepared to
believe that the educational system in India is so thoroughly rotten. The
very fact that it hus produced so many men of whom any country or
educqtiona] system would be proud, shows that it is not completely rotten.
In this very House there have been men who would be considered ornaments
to any educational system. Some of them have never crossed the borders
of India and owe all their education to the educational system of this



510 LEGISLATIVE ASSEMBLY. [8r Fes. 1980.

[The Revd. J. C. Chatterjee.]

country. To mention one name, the Honourable the Leader of the Oppo-
sition (Pandit Madan Mohan Malaviya). He not only is & product of this
system, but also directs a great University on the banks of the sacred
Ganges. What educational system could look for a more distinguished son
than the Honourable gentleman whom I have named?

The particular charge that is today being brought against the educa-
tional system of India is that it results in a paucity of suitable young men
who could officer the Indjan Army. That fact has been brought out, we
are told, by the Indian Sandhurst Committee and is emphasised today by,
the Honourable the Mover of the Iiesolution. Now, what 1 want to ask the
Honourakle the Mover of the Resolution is whether this paucity of suitable
men as prospective officers is really due to any inherent defect, as he calls
it, in the educational system in India? I will try to develop my argu-
ment by u very brief analogy. One of the many criticisms that have been
levelled against the system of education in India is that it does not develop
the faculty of thinking. 1 ask, can you teach people to think in the
abstract? Can people think so long as there is no problem on which or
about which they can think? Without & problem there can be no real
thought. There is no such thing as thinking in the abstract. Now, we
are told that this system is inherently defective because it has not pro-
duced efficient officers for the Indian Army. I want to ask, could the
Indian educational system have produced Army officers when thero was
no demand for them, when no Indian Army officers were wanted from
our schools? Whas there any possibility put before them? Was there any
opening or career which a distinguished student from a University could
go und find in the Indian Army? What I want to submit is that this
paucity is not due to any inherent defect in the educational system but to
the lack of opportunities. Take a concrete case. If the Honourable and
the gallant Mover of this Resolution, when he was a student nt his eollege
could look forward to the career of an Army officer, would he not today,
have been n great Army Commander? He would have been an army leader,
well versed in the art of strategy, would have held command of armies
on the field of battle. He might have been a Field Marshal. (‘‘Hear,
hear’’ from the non-official Benches.) But the fact that he is not a
Ficld Marshal but a politician today, is because that carcer was never
open to him. He never had the opportunity. It was not that he was
defectively trained. He has all the makings of a fine military man and
possesses all the inherent qualities of an Army Commander, and it is not
because of any defect in the educational system'that he does not hold
the position that he ought to have held.

Even if we were to assume that the paucity of suitable candidates is
due to a defective system, is a committee, I ask, the best way of removing
these defects? The Sandhurst Committee has pointed out these defects.
Now, T say that it is possible that the Government might not have taken
sufficient notice of that Report; they might not have acted upon it as
fully as they might have. But is there any reason to think that the
educational authorities of the country have not taken advantage of it?
We have only to read—to mention only one example—the deliberations of
the Inter-University Conference which was held in Delhi only a few weeks
ago. You find that a great portion of the time of the representatives of
the Universities, who were not only educationists but also public men,
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was tnicen up by discussing this very question of fitting Indiam students
for a military career. 'The keenness that was displayed by not- one re-
presentative, but by s vast majority of represcntatives clearly shows that
people who are in charge of educational policy, or rather those who. nre
working out that poliey, are fully alive to that need and now that tarsers
are fortheoming and now that there is o possibility of young men obtaining
suitable carcers in the Army, educationists and people who are doing
eduentional work are not lagging behind, but are straining every nerve to
fit their students to become good officers,

Mr, M. A, Jinnah (Bombay City: Muhammadan Urban): What con-
clusions wero arrived at?

The Revd. J. 0. Ohatterjee: One nf the conclusiong arrived at was
that military training should be provided in all the Universities, that all
Universities should be asked to sec that voung men were trained in military
Arill, and that very great stress was laid on phyqlcal training. These were
the main eonclusions that were arrived at by a vast majority,

Mr. K. C. Roy (Bengal: Nominated Non-Official): What abdut
characier training?

The Revd. J. O. Chatterjee: We nre thinking of officers, not of pious
men, Tt is after all o question of snpply and demand. The man who is
in clinrge of edaentional institutions, the wnn who has got the eare of voung
men, who must look for some employment, is naturally anxious io find
new apenings for his men. There is in fact no one so anxious to discover
new carcers for his men than people who have got charge of institutions.
Now that n possibilily has been pnt beforo us, vear after year, you will
find that heiter men are ecoming forward, better fitted for officering the
Armv. My Honouralle friends, v, Moonje and Nawab Sir Abdul Qaivum,
wonld themselves bear festimony {o the faet {hat ench vear there have
heen more suitable eandidates eoming before ithem while thev have sat on
the Tnierview Board. Tt is only a few vears ago that military earcers were
thrown open to Indian Students and a change has alreadv come into the
entire outlook of edueational institutions and Universitics, and it is appareng
thaf the ciass of men who eome forward grows belter each yvear,

Mr. K. C. Roy: Whal ahout the proportion of rejectione?

The Revd. J. C. Chatterjes: 1 am not coing in Le drawn into that ques-
tion becanse that wonld take me away from the point at issue. What T
would point out is, that no eomnmiftee can cure an edueational system of
its inherent defeets, for after all an edueational <velem is a growth of
many vears. There may have been initial mistakes, hut no commitiee
enn rectify them.  Take for instance, the publie sehool system in England.
No one ean deny that the public school systemi has been the most fruiifol
reeruiting ground for army officers. T hold no Il[‘if‘f for the publie school
svatem, but T only state a fact, which cannot be challenged, that there
have never been more efficient officers {rained f61 ihe Army, the Navy or
‘the Air Foree than on the plaving fields or in the class roomys of the
vublie schools in Tngland. T ask, ean any eommitice go round and evolva
a svstem of publie schonls?  Could a public sehool svstem be evolved by
any committes, however competent that commitice might be, however
comprehensive the terms of that committee might he? Tn the same way,
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I say; that no educational system can be evolved by a committee, however
laxge or representative that committee might be. An educational system
must grow, and the Indian educational system has grown for some years..
Ko doubt it has certain defects, but I feel that it is only people who are
working that system that can correct the defects, but not a committee.
T would point out that a committee cannot—in fact it is impossible that
n Committee could—go round and dictate a policy which everybody else
would follow, and the results which the Honourable the Mover desires would
begin to. flow from it. 1 say that, even if a commiftee were to go round,
what would ltuppen? In the first place, how large would that committee
be? Sayv about nine members. How would that committee he composed ?
Very likely s great many parties in this House would ask for representa-
tion. Judging from the experience of the composition of past committees,
that would have to be carried into effect. You would not be putting
mrany practical educationists on the committee. That committee would go
round the eountry, it would call a few witnesses, take a lot of formal
evidence and would afterwards sit down and write a report. The Govern-
ment would take two or three years to make up their mind on the report
and in the meantime, things would have advanced in the educational
world, far beyond the scope of enquiry made by that committee,

Now, what about the cost of that committee? We know the Age of
Consent Committee cost us Rs. 2,88,000. The educational inquiry which
has just been concluded by the Hartog Committee cost us Rs. 2,02,000.
The Sandhurst Committee, which has also given us 8o much data on the °
defects of the educational system, must have cost many more lakhs. Now,
8ir, is this a reasonable way of finding out something which in some ways
is already known and in other ways must be a question of time? 1 do
not know what is the amount of money that is likely to be spent on that
committee. Rather than give effect to the.proposal made in the Resolu-
tion, it would be much better to carry out the proposal of my Honourable
friend Munshi Iswar Saran. I am quite certain that the money that will
be spent on this committee will go a very long way to endow the school
he proposes. In that case, it would amount to something tangible and
practical, After all, even if we have the report of a committee, it might
be shelved or after a very short time, it might turn out that another
inquiry was nocessary. '

Munshj Iswar Baran: Then, why not support my amendment?

The Revd. J. 0. Chatterjee: I focl that the method that I have sug-
gested would cost much less and would be much more effective and is & far
more speedy way of getting what we want. There is something to be said
for having an inquiry. Some sort of lead might be given. At all events
it is o great comfort to people to ventilate their views and that can be
done by appearing before a committee or by means of written memoranda.
It can also be done by coming together in a conference and done much
more quickly, T also subfnit that a conference would be much more re-
prerentative of the people who will be called upon to cure these defects,”
if defects there are, and who are going to carry out the necessary develop-
ments in the educational world. You can have a conference of 200 per-
sons if necessary, but a committee will be confined to niné or ten or at the
utmost to 11 Members. After all, as has been said by Colonel Crawford,
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the people who count in this are the representatives of the provinces.
Edurfstignal policy in every major province is now directed end guided by
Ministers. The Directors of Public Instruction in each .province carry out
that policy. Those are the people whose views we ought to get, and their
views, formed as the result of practical experience, woult_l ba’ much more
valuable than those of public men who are not actually directing or carry-
ing out educational policy. I submit that, if you have a conference of
this kind, it will be perfectly easy to summon to that conference all the
Ministers of Education from the various provinces. You can also summon
the Directors of Publie Instruction and educationists who are in_practical
<harge of education as well as the Vice-Chancellors of Universities, and
thus bring all of them together for mutual consultation. Along with these
educationists, we can have men like my Honoursble friend, Dr. Moonje,
who are interested in these subjects and who have got independent and
decided views to give. Then you can have a conference if necessary ex-
tending over o week or ten days, and the cost of such a conference would
be much less than that of a committee that had to go round the eountry
to take evidence and to publish its report. It will also be possible, as a
result .of that conference, to have one or two small sub-committees of
practical working men who will, without remuneration, work out details and
put forward practical schemes outlined by the conference itself.

My last point is that a conference is o much more expeditious way of
getting at what we desire. It has been said just now that it is very
necessary that things should not take very long. If that is so, then a
conference can he called within three or four months, if not earlier, and
it will take ten or twelve days. Then, even if sub-committees are
appointed, the whole thing can be finished and a report written out and
conclusions arrived at within six months at a much smaller cost. T believe
such a report would be much more representative and much more acceptable
to those who are actually carrying out the work of 'education in this
country.

Mr. K. 0. Roy: Sir, I am sorry that on this occasion I shall differ from
‘my estecmed friend, Dr. Moonje. The reasons are these, Bir. The House
_will remember that in 1927 Dr. Moonje bronght in his first Resolution on
the Sandhurst Committee's Report. He wanted a start to be given almost
immedintely. He wanted that 50 per cent. of the cadre of the Indian
Army should be Indianised within 15 years. He also wanted that a
Sandhurst should be established almost without delay. These were his
demands. The demands were modified by Mr. Srinivasa Iyengar, who is
no longer a Member of this House, to this extent, that the main recom-
mendations of the Sandhurst Committee’s Report should be given effect
to. What is Dr. Moonje seeking today? He wants the whole House to
go back upon that accepted recommendation of the Legislative Assembly.
It comes to that, although Dr. Moonje may shake his head as much as he
likes. But today he wants us to go back upon that recommendation. That
recommendation, as the House is aware, was not accepted either by the
‘Government of India or by His Majesty’s Government. Today Dr, Moonje
is trving to provide an excuse for not looking at the recommendation even
in the ncar future. That, Bir, is the reason of my principal objection.

Then, Sir, his amendment as drafted shows that our educational system
has been inefficient in character training. This is a proposition which I
cannot accept. The Indian educational officers, both Indian and European,
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have done great service; they have produced the best lawyers, best ocivil
servants, jurists and excellent doctors. Do I understand now, Bir, that they
could not produce two dozen cadets for the Indian Army? I absolutely
decline to believe such a proposition, and although my friend Dr. Moonje
has denied it very stoutly and said that there is nothing inherently defective
in the Indian character, but it is the educational system, I deny even that.
He in fact has pronounced an unjustifiable libel on Indian youths.

Dr. B. 8. Moonje: I mentioned the educational system of India and
nothing about the Indian youths. .

Mr. K. 0. Roy: I deny all that. You cannot separate the two, and there
can be no fine distinction between them. If you are anxious to secure &
free flow of recruits for the Indian Army, it is a question of high policy.
My friend was a member of the Selection Committee last Summer. I
happened to be in Delhi in those days and I know that my friend and his
associates could not hold their own for the Indian boys against his British
colleagues on that Selection Committee. That is the real truth. Why do
vou not come to the truth? The question whether there should be a suffi-
cient supply of Indian cadets for the Indian Army is a question of high
policy; it is not a question of education at all. With the present system
of education we caon produce at least 100 Indian youths every year for
the Indian Army. Our clear duty is to stick to the recommendation made
in 1927 and to do nothing more.

Now, Sir, with regard to the amendments, my friend Mr. Acharya has
given a long order. He wants to reform the whole Indian educational
system. He has forgotten that only the other day we had an excellent
review of the educational system by Sir Philip Hartog and his friends. As
regards my friend Colonel Crawford, I welcome his suggestion. When 1
read his speech at the Indo-British Union in London I thought my friend
was coming back as a changed man. He believes in Indo-British co-opera- |
tion and he has really given an example of that today. I greatly welcome
his suggestion although I am not prepared to support it.

My friend Munshi Iswar Saran, whose example I want to follow so far
a8 the making of speeches goes—I want to be as brief as he was,—recom-
mends a school now. Having failed to get his Sandhurst, he now wants
a school.

Munshi Iswar 8aran: No, I stand by our demand for a Sandhurst.

Mr. K. 0. Roy: You should hold by your gun and stick to your Sand-
hurst and not go in for a school.

Qolonel J. D. Orawford: Where is the material for it?

Mr. K. 0. Roy: There is plenty of material; you come with me any day
and I shall show you.

Then, Bir, my friend the Revd. J. C. Chatterjee wants a conferenco. A
conference to do what? .To find out established facts. We have
plenty of recruits in this country if only the Army authorities will
care to take them. Ask any Director of Public Instruction. I have
consulted some of them from time to time and they are quite
satisfied with our educational system and quite satisfied with the
character of the boys that we produce. But here there is an attempt to
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utter an unjustifiable calumny on the Indian educational system as well
as upon our youthe. The Revd. Mr. Chatterjee wants a conference. I shall
give him an example of a conference with which Sir Frank Noyce is fully
fariliar. They had a conference the other day about some trouble with
regard to the all Indian medical council or something else and about these
we had a discussion in the Legislative Assembly. The conference held
views quite contrary to the views of the Government of India. What is the
good of a conference with the Provincial Governments on a matter which
is primarily the concern of the Government of India and His Majesty’s
Government? No useful purpose ‘would be served by a conference of this
kind. What we do want is a policy that Indianisation must go forward,
and that policy is wanted today.

Lastly, 8ir, I consider Dr. Moonje’s Resolution as very inopportune.
My friend Munshi Iswar Saran has alluded to the question of the prospect-
ive changes in our constitution. Dominion Status has been held out to us
by the Viceroy. We may get it soon or we may get it ten years hence,
but it is there and it is bound to come. The whole question of the reorga-
nisation of the Indian Army on the Dominion basis must be discussed at
the Round Table Conference. It was discussed in connection with the
Irish Free State and in the agreement which the Irish Free State drew up-
it occupies an important place and perhaps it is the most important place;
und when the question of the future Government of India on the Dominion
basis comes up for consideration, the question of the reorganisation of the
Indian Army on the Dominion basis will certainly follow. And there my
friend El;é(l:}]om-:l Crawford will turn out a true prophet because he advocated
it in 1927.

I therefore consider that Dr. Moonje’s Resolution is unfair to our Univer-
sities, unfair to our educationsl system, unfair to the Indian youths and
inopportune for political purposes. I oppose the Resolution as well as all
the amendments.

Pandit Hirday Nath Kunzru (Agra Division : Non-Mubammadan Rural):;
Bir, the main object of the Resolution moved by my Honourable friend, Dr.
Moonje, is to provide a steady flow of really firet class material for recruit-
ment as Army officers. In the course of the debate, Sir, references have
been made in more than one quarter to the Report of the Skeen Committee
and it is really not possible to consider this question without reference to
the Tteport of that Committee. One of the terms of reference of the Skeen
Committee required it to consider how the present supply of Indian candi-
dates for the King’s Commirsions might be improved in regard to both num-
ber and quality. There is no doubt that this Committee made a review of
‘our educational system in a general way and pointed out that there was
need for improvement in it. But it did not confine itself to a general
recommendation simply in regard to education. There were other questions
also which it considered in this connection, but it recognised freely that the

1r removal of the comparatively minor defects to which it had
drawn attention would not solve the real question which it had
been appointed to consider. The Report says:

“In order to attract to a military carcer the better material we helieve to be
available it will not suffice merely to remove the subsidinry obstacles which at present
exist, it will not suffice to adopt hetter methods of publicity, to apply more effective
propaganda, to introduce a system of open competition for entrance to Bandhurst, and
to reduce the cost to the parent of his son’s preliminary education and military training.
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1t is also doubtful if it would be considered a practical procesding to put forth o

i ies : b all thinge, it cannot be
munch effort for the sake of filling ten vacancies : and, above g it cannot e

.expected that the educational authorities in the schools and colleges of

intl:.\izst themselves in the special preparation of boys for the Army or will mt.roduoelthe
.chunges which are certainly necessary in the educational system of the country, so on%
.as the prizes to be gained sre limited to 10 vacancies at Sandhurst per annum for al
India and so long 8s the prospects of an Indian boy in the Army are not set upon a
more assured and progressive hasis than exists at present.’’

Later on, it says:

“But at the same time we contend that, in order to induce the best material to
" accept the admittedly arduous preparation for a military career and in order to induce
the educational authorities in India to lend their active co-operation, it is necessary to
widen the field of opportunity. Apart from reforms in matters of detail, which would
_not in themselves be sufficient, we can find no other satisfactory answer to our first
term of reference.”

The Committee was impressed, as we are all impressed, by the defecta
‘in our educational system. There is no country the educational system of
which is perfect. But let us not, in considering this question, forget the
governing consideration to which our attention was directed by the Report
of the Committee. As my Honourable friend, Mr. Roy, said, this matter
is first and foremost a question of policy. The psychological conditions in
India must be altered. The youths of India must have before themselves
-opportunities for pursuing a military career adequate to capture their imagi-
nation and to induce the educational authorities and other authorities to
put forth the necessary efforts for changes in the present system.

Subject to these governing considerations of policy, the Committee made
‘two recommendations for an improvement in the number and quality of
candidates offering themselves for King's Commissions. In the first place,
it did not concern itself with anything so radical as a complete overhauling
-of the entire educational system of India. It proceeded, Sir, on the prin-
ciple on which the Caleutta University Commission proceeded. That Com-
mission, as we all know, was concerned with one province only. Neverthe-
‘less, it shrank from recommending an entire reorganisation of all secondary
-schools in order to improve the material available to the Universities.
It adopted & more modest course and recommended the establishment of
intermediate colleges, so that even hefore the secondary schools are im-
proved the Universities might have a means of obtaining a better material
than at present.

The Sandhurst Commiltee proceeded upon the same lines. Instead of
asking us to wait till our educational system was re-modelled, it proposed
that institutions should be set up where the limited number of hoys that we
need for training as Commissioned Officers could be obtained. Its recom-
mendation was that Dehra Dun should be expanded so as to accommodate
about 250 or 300 boys. Another of its recommendations was that, when
necessary, a similar institution or similar institutions might be started in
other parts of Indin. In addition to that it recommended the establishment
of a military college in India on the lines of military colleges established in
the United States of America and in Canada. It drew attention to the
fact that the education imparted by the civil authorities was regarded as
inadequate for the needs of the Army by military authorities not only in
India but also in the United Btates of America. In the United States
‘the wnilitary authorities required a very high standard of education. The
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standards varied in the different parts of the States. Apart from this, the
military authorities of the United States arc not satisfied that the education
given hy the civil institutions develops the character of hoys in o way in
which they would desire to sec it developed. They have, therefore, estab-
lished a military college where, instead of giving training to cadets for 18
months as in England, they keep them under training for four years. The
Skeen Committee recommended that we might follow the same model and
asked that the course of instruction in the military college to be established
in India should extend over threc years.

These, Sir, were the basic recommendations of that Committee and what
have the Government done in these respects? They have turned down the
policy unanimously recommended by the Skeen Committee, of which wo
have a distinguished representative in this House, in the person of my
Honourable friend, Mr. Jinnah. (Hear, hear.)

Mr. M. A. Jinnah: And endorsed by the House.
Pandit Hirday Nath Kunzru: And endorsed by the House.

Mr. M, A, Jinnah: Without a division.

Pandit Hirday Nath Kunzru: In the second place, Government have

refused to establish a military college for the training of King's Commis.
sioned Officers in this country.

Mr. G. M. Young (Army Secretary): May I ask my Honourable friend
his suthority for that statement?

Mr. President: Non-existence of a college.

Pandit Hirday Nath Kunsru: I will merely refer to the debates of 1928.
My Honourable friend held out to us the hope of the establishment of that
college at some distant future, but we take it that that was only a euphe-
mistic way of telling us that His Majesty’s Government did not see their
way . . .

Mr. M. A. Jinnah: Has the Honourable Member given any order for the
bricks and mortar for the college?

Pandit Hirday Nath Kunzru: Perhaps, my Honourable friend, is
asking us to believe that the Kitchner College which is meant to train non-
commissioned officers, might ultimately develop into an institution where
King’s Commissioned Officers might be trained. But even that announce-
ment has not been made authoritatively on behalf of His Majesty's Gov-
ernment. As regards the establishment of military schools where instruc-
tion of the kind given in the Dehra Dun Military College might be imparted,
the Government have expanded the sccommodation in the Dehra Dun Cq!-
lege so that it might be able to admit about 200 boys. But they are still
far from having carried out the recommendations of the Skeen Committee
even in this respect. Bir, if Government ere really desirous of extending
the flow, of increasing the supply of Indian cadets available for the Kéﬁg 8
Commissions, they must first turn to the recommendations of the Skeen
o b lso that might be made in order

there are certain other proposals also that might be e
to ﬁ:g a military bias, so to say, to the.charqct.ar-qf Indian ﬂou;ag. Pﬁ’-
We might have an officers’ training corps in Universities and schools; ™' oy
and ‘B." certificates might be established. Again, military training migt
o
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be more widely given in Universities—and this is a subject which has
been impressed more than once upon Government, so far pracbl.caflly_
without any result. Again, Sir, we might give some military training
to boys in our schools on the lines on which cadets are trained or meant
to be trained in Australia. A debate took place on this subject last
year, on the initiative of my Honourable friend, Dr. Moonje. The Resolu-
tion which the House finally passed on the 15th February ran as follows:

“This Assembly recommends to the Governor Genera] in Council that, with a view
to remove the defects in character training of Indian youths as emphasised by the
Skeen Committee, steps should be taken ap early as possible to provide compulsory
physical training, games and drill, for Indian boys attending schools and colleges
between the ages of 12 and 20 and to provide and encourage the use of minjature rifle

ranges,"’

8o we have already considered the question of this character training,
and we have laid down the lines on which we should proceed in order to
remave such defects as are imputed to us by our critics. In September
last a question was put on this subject and we were told that, while Local
Governments have been communicated with in regard to that part of this
Resolution which asked for compulsory physical training, ete., in schools
and colleges, the question of consulting the Local Governments regarding
the provision and encouragement of the use of miniature rifle ranges was
still under consideration. I do not know, Sif, what has been done during
the intervening three or four months,

An Honourable Member: Nothing.

The Honourable Sir James Orerar (Home Member): Local Governments
have been addressed on the subject.

Pandit Hirday Nath Kunzru: I am very glad to learn, Sir, that at long
last Government have decided to take notice of that Resolution and to act
upon it. Well, if that Resolution has been acted upon, I think, Sir, that
will provide one of the most potent means of increasing the desire among
Indian young men for a military career. But the suggestion made either
in the Resolution or in the amendment of my Honourable friend, Colonel
Crawford, will not take us very far. We cannot.at this moment ask the
Government to reorganise our system of education,

Colonel J. D. Orawlord: No necessity for that.

Pandit Hirday Nath Kunzru: I cordially agree with my Honourable
friend and that is the main reason why I oppose both the Resolution of
my Honourable friend, Dr. Moonje, and the amendment moved by my
Honourable friend Colonel Crawford. )

8ir, our main purpose is to put forward our demand for a better train.
ing for Indian youths in order that they may be better fitted to adopt &
military career. Our object should therefore be to put as much pressure
as we can on the Military Department. This Resolution, however, as it
stands, concerns only the Education Department. The debate might go
on without my Honourable friend, the Army Secretary, taking part in it.
I think, Sir, that, even if the Resolution ig accepted by my Honourable
friend Sir Frank Noyee, it will be of sbsolutely no use for the purpose we
bave in view, We want no assurance from Sir Frank Noyce. We want

’
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to put pressure on the Army authorities to move rapidly in order to in-
crease the number of Indian youths available for a military career. It
is they to whom we must address ourselves. It is they who have to be
put on their defence. Therefore, Sir, although I am unable to support
either the Resolution of my Honourable friend, Dr. Moonje, or the amend-
ment of Colonel Crawford, I am able to give my support to the amendment
of Munshi Iswar Saran. I am also able to do so because the direction in
which he proceeds is that favoured by the Skeen Committee,

An Honourable Member: Retrograde.

Pandit Hirday Nath Kunzru: I have already pointed out that the
Sfkeen Committee wanted an expansion of the institution at Dehra Dun
and the establishment of similar institutions elsewhere, and secondly the
establishment of an Indian Bandhurst., It is true that the amendment
of my Honourable friend Munshi Iswar Saran does not provide for the
acceptance of all the recommendations of the iSkeen Committee. In view
of the manner in which the debate has been initiated, perhaps that was
not possible. But the House will note that the recommendation contained
in the amendment of Munshi Iswar Saran is a part of the recommenda-
tions of the Skeen Committee. In the circumstances therefore it deserves
the support of this House, and I trust that it will be favoured by the non-
official section of the House at least.

Khan Bahadur Sarfaraz Hussain Khan (Patna and Chota Nagpur cum
Orissa: Muhammadan): 8ir, I oppose the Resolution, and in a few words
I shall explain my reason. In a few months you will have the Round
Table Conference, and that is the place where our political rights and
military rights can be clearly argued and threshed out. To appoint a
committee now will mean some money. It is no good spending money on
this matter when only a few months hence you will have the whole threshed
out. Whatever we do today will be of no use in view of the Round Table
Conference. With regard to the amendment of Munshi Iswar Saran, I
do not know whether he wants a military school to be established. T want
te know this.

Munshi Iswar Saran: Yes, a military school.

Khan Bahadur Sarfarax Hussain Khan: If you want a military school,
then I support the amendment.

Mr. N. O. Kelkar (Bombay Central Division: Non-Muhammadan
Rural): Bir, it is somewhat difficult to choose between the Resolution and
the different amendments, for they have been drafted from a particular
angle by each of the members who have moved them. But when it comes
to voting, I think I will vote for Mr. Munshi Iswar Saran’s amendment
as it contains a very concrete proposal that will solve some of the difficul-
ties. But I have got to say this. In regard to Dr. Moonje’s proposition,
I find that his Resolution containg a kind of tacit admission of the
Sandhurst Committee’s scandalous observation about want of the required
character at present among Indian boys. It may be military character,
not moral character; all the same I protest against those scandalous
observations.

Mr. M. A, Jinnah: You have no justification for that remark. Read
the Report again before you say scandalous.

o2

o



520 LEGISLATIVE ASBEMBLY. [8tu Fes. 1980.

Mr. N. 0. Kolkar: In any case we are face to face with this, that the
Report contains certain concrete recommendations and also certain obser-
vations. But whereas the concrete recommendations have been torpedoed
and have gone to the bottom of the sea, these objectionable observations of
the Committee relating to the want of a particular kind of character re-
quired for manning the Army services flont on the surface of the sea as
a dangerous derelict to wreclk our aspirations. That is my complaint with
those observations in the Sandhurst Committee’s Report, and I entirely
agree with some of the speakers who preceded me, who said that the pre-
sent educational system is not defective and that it is not o valid argument
which has been mentioned in the Sandhurst Committee’s Report. I con-
sider those remarks as blasphemy, partly of the educationa] system and
partly of the Indian vouth. My reason is this: I think this Government
should abdicate if their educational policy for the last hundred years has
so egregiously failed, that not even thirty or forty people can be obtained
in a continuous flow year by year to go.into the ranks of the military
officers. I am therefore personally unwilling to admit that the present
educational system is so far faulty that our military requirements cannot
be met. To a certain extent I defend Government here in the Educational
Department; but I strongly protest against the Government in the Military
Department which, in this matter, I declare ig the villain of the piece. It
i this Military Department’s unwillingness to Indianise the Army services
which is really at fault. It is this Department which is at fault in not
putting itself in contact with the present educational institutions and
holding conferences with them in order to find the necessary material re-
quired by them. '

Now. who wants this material? The Universities provide for a kind of
liberal education as it were, even taking into consideration the fact that they
train people for certain professional or scientific courses. After all it is
liberal education in the general sense. It is not the business of the Univer-
gities to go out and find careers for their boys. What they do is only to
prepare, as it were, a seed-bed out of which careers may grow. But here
is the Military Department, whose duty it is to approach the Universities
and go about the country with a wide outlook in order to find for itself
whether they can get the necessary material. If they do that, I am abso-
lutely certain that the Universities will come into their vision first of all.
It is evident that at present the military authorities are not taking the
fullest advantage of the Universities. I say therefore that the Educational
Department is not at fault; it is the Military Department that is at fault.

I have also said that it is blasphemy against the Indian youth, for I
personally do not believe that, for these thirty or forty posts that are re-
quired every year, you cannot get Indian boys—good golden material—for
taking up these posts. I reallv cannot believe that. What is wanted is
the will to provide careers for the Indian boy, and I am absolutely certain
that, if a sufficient number of careers is provided, you can get any number
of boys anywhere. After all it is the want of encouragement in the form of
careers that has not drawn the attention of the boys themselves or the
parents of the boys to put them under a particular discipline in their early
life. 'Give them a career and the boys will immediately be attracted by the
career and prepare themselves for thab career. What after all is this mili-
tary character? It has now been suggested that it does not require moral
character or any other kind of character, but a. certain technical character
culled the military character, and we are told that it consists principally in

®
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training, discipline, courage, resourcefulness and capacity for command.
Theese go to make up what is called the military character.

Now, Sir, 16t us take them each, one by one, and see whether that cannot
be provided for even under the present educational conditions. The first
is training; thai is entirely a matter of education; but who is responsible
for not affording facilities for getting this training? Can it be said that our
ordinary educational institutions are responsible for it? Certainly not.
Start military colleges where they can get the necessary training and that
-element is secured.

Then therc is discipline. I think I can say this for the Indian boys,
that if you put them through a course of discipline for three or four years,
they cen certainly acquire military discipline. If these unlettered sepoys
can learn discipline, why cannot the educated Indian, if you encourage
him, learn that necessary discipline?

So, training can be provided for and discipline can be provided for. The
mext is courage. That is of course innate; it cannot be taught in school.
Who is there in India who can deny courage in our boys? What does the
revolutionary movement of the last forty years show? I am not referring
here to the political significance of the movement; there may be other ways
of dealing with it and other occasions for dealing with it; but this I do
say, that by the revolutionary movement of the last forty years, the Indian
boy has proved that he can take coursge in both his hands and do what he
wants to do.. (‘“‘Hear, hear'’ from the Nationalist Benches,) This ix not
meant to be an apology or justification for the revolutionary movement or
some of the things that these boys do; but ean you honestly deny that these
revolutionary boys are full of courage, physical as well as mental, that is
required for their enterprises?

. Therefore, the courage is there; training can be provided for and discip-
line can be given casily. Resourcefulness comes by opportunity; and even
in that respect I may refer again to the revolutionary movement in which
the boys have proved that they can work against odds and secure their
purpose, though there may be impediments in the way; they have shown
resourcefulness. The material is there; it is the fault of the Government
that you are not taking proper care of the material and using it to the
fullest advantnge by training this juvenile energy into the proper channel
in which we want it to be diverted. .

The next is coapacity for command. In the sepoy army, do not the non-
commissioned officers command their sepoys? In the eight units, do not
the Indian officers command the sepoys or soldiers under them? - Certainly.
‘When you put & man in & place of command he can learn to command. It
is not such a divine thing that you can never learn it by buman efforts. All
the needed qualities that are in the Indian boys can be evoked and brought
out if you will deal with them in the proper manner.

When sometimes I take up the Army List, I smile and say to myself:
“‘Oh! Is there not here a galaxy of five thousand heroes, generous adven-
turous hcroes, heaven-born and England-bred, who are the product of the
stock-breeding operations of God Himself and of divine eugenics, who are
alleged to be destined to be the eternal defenders of the hearths and homes
of India?"” That is the ides contained in the Army List, if you look at
it from the English point of view. But I say that is an insult to India.
When I see it, my blood boils, I assure this House; for, have we not got
in India enough material in this land of heroes to defend our hearths and
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homes? It is simply because the Government keep us out of sll these
careers that we are not able to put ourselves in positions to defend our
hearths and homes. Do we want courage‘? Look at that red book in the
Library which gives a list of V. C.’s won by Indians; it is not an easy
thing to win a V. C. When so many Indians have won the V. C., do you
mean to say that Indian boys are wanting in courage or resourcefulness or
training or discipline? Itis a blasphemy against any people to say so. It
is only the racisl pride of the Britisher and of the British Government and
the evil genius of the Military Department which keep us out of our careers
and it is simply absurd, simply ridiculous, to say that an easy flow of the
necessary equipment of youthful people to enter into the ranks of the
Army officers cannot be obtained. I really laugh at the pretenmsion that
extraordinary efforts have to be made to secure that small material every
vear. I find some people saying, without disclosing a lack of humour, that
it will take us from 100 to 200 years to Indianise the Indian Anmy. (An
Honourable Member: ‘‘Very moderate !"') Yes, certainly it is very moder-
ate, very considerate, to say that the Indian Army wouldv be, if it is to be,
Indianised during the next 100, 200 or 300 years. But if it is to be
Indianised in 200 years, I tell this British Government .

An Honourable Member: It won't last so long.

Mr. N. 0. Kelkar: The Government itself may not last so long, but they
are giving us an extension of a longer lease than t.hev themselves are getting
in this country if they maintain their present rigorous policy .

Mr. M. A. Jinnah: I do not want to interrupt the Honourable Member,
but I ask him whether he will give me a reference to the passage which he
characterised as & scandalous observation in the Sandhurst Committee's
Report.

Mr. N, 0. Kelkar: That is my characterisation.

Mr. M, A Jinnah: Will my Honourable friend give me the reference &
the Sandhurst Report? Which is the paragraph to which he refers?

Mr. N. O. Kelkar: That is contained in the Resolution itself.
Mr. M. A. Jinnah: I do not think it is fair
Mr. N. 0. Kelkar: What the Resolution says is

Mr, President: Order, Order. The House stands ad]oumed till twenty
minutes to Three.

The Assembly then adjourned for Lunch till Twenty Minutes to Threa
of the Clock.

The Assembly re-assembled after Lunch at Twenty Minutes to Three
of the Clock, Mr. President in the Chair.

Sir Frank Noyce: I think I may claim that I have served more all-
India committees of inquiry than any other Member of this House, bub
it seems to be my invariable fate, when I rise to speak, to oppose motions
for the appointment of further commlttees
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Maulvi Muhammad Yakub (Rohilkund and Kumaon Divisions: Mu-
hammadan Rural): Bacause you are fed up with them.

8ir Frank Noyce: I do so on this occasion, not because I disbelieve
in the efficacy of such committees, but because I do think that they are
lengthy and cumbrous and, as one Honourable Member has pointed out,
very expensive methods of bringing about reforms. I am not in favour
of them when there ure more expeﬁitiuus means of obteining the desired
end, ns I think possibly there are on the present cecasion. Sir, I welcome
the turn that this debate has taken or rather the turn that my friend
Mr. Acharya und Colonel Crawford have, though not quite so successfully
as I could have wished, endeavoured to make it take, for I welcome the
recognition, which is implicit in Mr. Acharya’'s amendment, and which is
more fully brought ouf in Colonel Crawford’s, thal character training is no
less important for a civil than it is for a military career, that the character-
istics which the Indian SBandhurst Committee described as so esseniial in
an army officer, that ability to lead, that willingness to submit to discip-
line—for no man can hope to be a leader himself unless he has previously
gone through the mill and learnt to follow a leader—and also that physi-
cal fitness on which Dr. Moonje lays so much stress, are as essential in
civil as they are in military life. But, Sir, T cannot altogether agree that
the paramount national importance of developing those characteristics has
been neglected in the educational system of this country. I do not think,
as my friend Mr. Chatterjee has very justly pointed out, that one need
do more than look round this House to see that that is not the case. I
must confess that I personally feel that the Indian Sandhurst Committee
took rather too gloomy a view of the situation. It is true that the Com-
mittee examined a large number of educational authorities and appointed
a suk-committee, which included Sir Andrew Bkeen himself, to make a
tour of Indian Universities in order to ascertain what materials for officering
the Army were available there, but they did not and could not make an
examination of the schools, and it is in the schools that the imost forma-
tive years of the life of the Indian youth are passed. It is therefore, Sir,
I think it fortunate that we have had recently an exhaustive analysis of
the state of eduoation in India at the present day in the shape of the
Report of the Auxiliary Ccmmittee appointed by the Indian Statutory
Commiggion. I wish that more reference had been made in the course
of this debate to the Report of that Committee. I cannot help feeling
that the absence of such references show the possible fate which would
overtake the recommendations of a committee such as that suggested by
Dr. Moonje. The Hartog Committee have not shrunk from critic'sing the
educational system of India. They have drawn special attention to the
appalling waste in the primary schools. They have pointed to the fact
that a very large number of boys are admitted to secondary schools who
are not capable of profiting to the full from the education which they
receive in them, with the result that much money is wasted and that the
efficiency of those institutions is materially reduced. But on the other
hand, Sir, the Committee have given n mueh more optimistic picture of
what they call the education of the directing classes in secondary schools
and Universities than is to ke drawn from the pages of the Report of the
Indian Sandhurst Committee. I should like to draw the attention of this
House to certain parsages in that Report which indieate that the general
conditions of school life are materially better now than they were ten
years ago, especially in regard to intensive physical training, the organisa-
tion of games, the Boy Scout movement, better teaching, and so on.
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Paragraph 48 of Chapter V, which deals with secondary schools, deserves
gquotation in full:

“In the last decade, there has been much improvement in school life. This hes no
doubt been due to the inspiration of the better type of training colleges which have
been sending out young teachers trained to regard education as something much wider
than mere book-learning. Intensive physical training, the organisation of games and
scout-craft now form an essential part of the courses in the larger training colleges in
Indis, and the results of this training have been visibly reflected in the increasing
activities of the schools. For the improvement of physical training, most provinces
have appointed directors or advisers for physical instruction and in Madras and the
Punjab, for example, the old gymnastic instructor is being rapidly replaced by well-
qualified physical training experts. We have been favourably impressed by the drill
and physical exercises which we have seen in some of the schonls. There has heen a
widespread extension of the organisation of games and the ordinary teacher is taking
a more active part in the athletic activities of the schools. The formation of provincial
athletic associations and the holding of tournaments has served as a further stimulus."”

Again in paragraph 53 of the same chapter, the Committee ray:

“‘0f the general excellence of the material in Indian secondary achools for boys those
of us who have lived in the country can speak with confidence. M pupils have been
able to overcome the great difficulties which confront them. With n:gequnte adjustment
in the secondary school system and with the strengthening of the present efforts to
brighten and enrich the school life of the pupils, the schools in India should be able
to contribute in increasing measure to the well-being of public life in the country.”

Turning te the following chapter on Universities, I would invite the
attontion of the Hcuse to paragraph 34, which. again, T should like to
quote in full and which runs as follows:

‘‘Ten years ago, the Calcutta University Commission painted a gloomy picture of
student life in this country and much of what was then said is still true today. There
are signs, however, that the University end ccllege aunthorities in India are beginning
to realise more fully the value of corporate life and social activities. There is a
growing feeling that education is not merely a matter of lectures, books and notes
but of the living contact of personalities, of students with studenta and of students
with teachers. -Opportunities for corporate life are being extended by college societies,
by hostels and halls of residence, by games and healthy recreation, college days and re-
unions, socials, old nudonts‘gat.l’zer‘mgn, college societies and magazines, these are now
the rule rather than the exception. In a number of universities, there are social
service leagues which encourage in the student a sympathy with his less fortunate fellow
citizens and which impress upon him that it is a duty and a privilege to give them a
helping hand.” '

I do not wish, Sir, to weary the House with further quotations, but I
will merely content myself by drawing 1ts attention to two further chapters
VII and VIIT of the Report, which deal with the growing spirit of com-
radeship, and mention that the estsblishment of the University Training
Corps in many of the Universities hes evolved a spirit of co-operation and
comradeship between the communities by the members being united in o
special form of training for the common goed.

Now, Sir, the point which I wish t¢ make is that the Report of the
Hartog Committee shows that all the educational authorities in this count-
ry are fully alive to the shorteomings of our educational system in the
respect which has been deanlt with in the course of this delate. I will
not go so far a8 to say that they are doing all that they might do to bring
about a substantial improvement in this respect, but they are certainly
doing much, and I submit that we do not want unother committee to tell
them what they know already. What is wanted is not the thorough re-
formation of our educational svstem, not the pulling it up by the roots,
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not the introduction of a system which is alien to the genius of this country
and ig for too expensive for a country such as India, but continued advance
on the lines on which we are at present developing.

My Honourable friend Pandit Hirday Nath Kunzru inade a special
reférence to the debate on Dr. Moonje’s Resolution of last year and asked
what has been done atout it. T would mention that Local Governments
have been sent copies of the debate on that subject and have been asked
to report their views on the present position in regard to compulsory
physical games and training. Their replies are only just now coming in,
but they show thut a great deal has been done in this connection. Dr.
Moonje will be interested to hear that the Bombay Government recently
appointed a committee consisting of officials and non-officials to consider
the question of physical training and allied subjects. The Government
of Madras tell us that the reform of physical training has been made com-
pulsory for all pupils, except for those declared medically unfit, and that
it is the intention to make gnmes also compulsory as soon as playing fields
and playing grounds are provided in the schools. The Governinent of
Assam say that physical exercises are an item of the curriculum in all re-
coguised educational institutions in Aseam. The Government of Burma
report that the Local Gevernment is engaged on schemex for the im-
provement of physical training in all schools which are based on the
report of n recent committee on the extension of scout craft and physieal
training. The Government of the Punjab are doing a great deal in this
connection, for they state that they arc in general agreement with the
sentiments expressed by Colonel Crawford in the course of last year's
debate, and feel, in particular that their main object is the inculeation
of a spirit of manly citizenship and of the building up nf our boys into
men, The Olympic Games Association has done much to improve the
standard of athletics among Indian students. The House iz well aware
of the excellent work which the boy seout movement has donme in en-
couraging among Indian youth the love of manly exercizes and games and
o spirit of service, a spirit of transcending the painful limitations of com-
munal rivalry. The record of the Indian boy scouts. as we all know,
who attended the Jamboree in England last vear, was distinctly good and

Sir:_'ned the special approval of both Sir Baden-Powell and the scout autho-
ies.

Now, Sir, 1 come to what the Government are prepared .to do in this
matter. The House is as well aware as T am of the constitutional posi-
tion, especially as that has been explained today by the previous speakers,
and it knows full well that education is a transferred subject and that this
question of removing defects in that system and of ensuring o Letter system
of character training are matters primarily for the Local Governments con-
cerned.  What the Government are prepared to do is tc circulate copies
of this debate t6 the Local Governments (Ironical cheers) to call their
special attention to the concrete suggestions which have been made in it-—
and I must say that I greatly regret that they have not been far more
numerous than they have been—and to ask their views and suggestions,
especinlly in regard to Dr. Moonje’s suggestion for a committee and Mr.
Chatterjee’s suggestion for a conference. When they recoive their replies,
they will, of course consider whether a conference should be held.
Various Honourable Members have pointed ont that we have to carry the
Local Governments with us, and it is obviously no use summoning a con-
ference unless they are willing to participate in it. There is also another way
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of approaching the question, which I venture to throw out for the com-
sideration of the House. The Hartog Committee have suggested the re-
‘suscitation, or rather the revival in a some what different form, of the
old Bureau of Education, which was abolished in the retll'enchment. era
of 1923. The function of this Bureau would be to give opinion and advice
to Provincial Administrations and keep them in close touch with each
other. They have also recommended the revival of the Central AdVIE.Ol'Y
Board whicgn was also abolished about the same time. 1t is interesting,
in the present connection, to know what the constitution of that Board
was. It consisted of the Educational Commissioner with the Government
of India, who wag Chairman, an expert from the United Kingdom when
required, two Viece-Chancellors of Universities in India, one of whom was
& whole-time officer, two members of privately-managed colleges, four
Directors of Public Instruction, and four non-officials interested in the
subject of education. I would draw special attention to the last item
of this list, namely, four non-officials specially interested in the subject
of education, for among them was the honoured name of the Right Hon-
ourable Srinivasa Sastri. The revival of this Board is under the consi-
deration of the Government of India. This question is also obviously one
on which we shall have to consult Local Governments and educational
authorities, but what 1 would urge for the consideration of this House is
that that Board, if it were revived, would be a very useful means of en-
abling the Government of India and Provincial Governments to formulate
2 definite and continuous poliey in regard to what is, after all, a most
important part of any system of education, as all sections of this House
without exception have agreed, the development of character.

I should like, in conclusion, Sir, in connection with the attitude that
I have taken up, to refer to what the Prince of Wales said in his address
to the Victoria Cross herces at the dinner he gave them last year. He
said :

“If any man thinka-that valour is only called for in fighting our enemies on the
field of battle, he must have a very distorted view of the life we lead in this world of
ours.””

1 think Colonel Crawford has very rightly laid stress on the wider aspect
of this question which is that we want all the character we can get not
only for military but also for civil life. )

The net result of my remarks is that the Government would be willing
to accept Colonel Crawford’'s and Mr. Chatterjee’s amendments to the
original Resolution, subject, of course, to the clear understanding that
Local Governments have to, be consulted in this matter in which they are
vitally concerned.

I am afraid I cannot agree to Dr. Moonje's motion for the appointment
3 ».2¢ of a committee, and only to the limited extent 1 have indicated
"™t to Mr. Acharva’s amendment. As far as Munshi Iswar
Saran’s amendment is concerned, I must leave ms Honourable friend the
Army Becretary to deal with it, as that falls entirely within his province.
I have only ventured to submit a few observations on the general aspect
of this question from the point of view of the Department with which I
am connected,
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Mr. G, M. Young: Sir, I should like to say a few words sbout my
Honourable friend Munshi Iswar Saran’s alternative Resolution. My main
objection to it is that it klocks the way to any further examination of the
problem dealt with in the main Resolution. It has just now been said
that the Government are prepared to accept the amendments moved by
Colonel Crawford and the Revd. Mr. Chatterjee. If we were to accept
the nmendment of my Honourable friend, Munshi Iswar Saran, the whole
of that question would go by the board. My main object 1in
wishing for a further inquiry into the recommendation of the Skeen
Committee is that that recommendation has given rise to considerable con-
fusion of thought. It is, as Honourable Members probally know, pro-
fessedly one of their subsidiary recommendations. It is couched, how-
‘ever, in sweeping language, and appears to deal with a very large problem
indeed. This is the recommendation as it runs:

*‘The Government of India should impress upon educational anthorities the paramount
national importance of reforming the system of education in India with a view to
developing in the pupils of the ordinary schools and colleges those characteristica so
essential 1n an Army Officer to which little or no attention is at present paid by them

and should appeal to them '.—
that is, the Government of India should appeal to them.

Mr. M. A. Jinnah: What page is that please?
Mr, G. M. Young: Page 54.

d"and should appeal to them to reorganise the institutions -under their control to this
en .‘|

Pandit Hirday Nath Kunzru: Have you accepted their policy?

Mr. G. M. Young: I shall deal with that later on. My Honouruble
friend Pandit Kunzru's observation in connection with this is that the
Committee did not advocate any radical overhauling of the educational
system in India. Well, if that is pot advocacy of & radical overhsuling
of the educational system throughout India, in all the ordinary schools and
colleges, I do not know what it is. That is the great trouble. Many of
us do not know what the fkeen Committee were driving at.

Mr. M. A. Jinnah: Very sorry.

Mr. G. M. Young: However, it was an easy thing to comply with their
actual recommendation; and that the Government have dcne. They have
drawn the attention of the Provincial Governments and the educational
authorities to this recommendation.

Dr. B. 8, Moonfe: They must give a lead to the Provincial Govern-
ments, that is what is wanted.

Mr. G. M. Young: The detailed recommendations are to be found in
paragraphs 11 and 24 of the Report. The defects, so far as they have
described them, appear to be, apart from character training, the develop-
ment of the qualities required in an Army Officer, in which the Indian
cadet at Bandhurst is, they state, at a disadvantage compared to the
British cadet—English, military training, and physical training. These
are the four matters which the Skeen Committee specify—character train-
ing, physical training, military training and English. The Government of
Indin have, as I already said, drawn the attention of the Loeal Governments
and also that of educational authorities to these recommendations. They
have been asked by educational authorities for some further explanation
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of what these recommendations mean. I think an inquiry on some such
lines as have been advocated, at any rate in the amendments moved to
the Resolution today, would help to elucidate this recommendation of the
Skeen Committes, and would get a more authoritative pronouncement
upon it than could be got simply by the Government of Indis issuing &
Resolution. My Honoursble friend, Pandit Hirday Nath Kunzru, went
on to say: ‘‘This is all very well; but it is a ininor recommendation of
the Committee, contingent upon Government accepting the major recom-
mendations’’. That is perfectly true. He went on to say that the Gov-
ernment have refused to establish an Indian military college, and that that
was the main recommendation of the SBandhurst Committee. I asked him
his authority for that statement. I think it was the Chair that was pleased
to observe that the fact that the college is not there was a sufficient
authority for that statement. May I remind the House, Bir, that the
Skeen Committee recommended the foundation of an Indian military
college in the year 1988, and that there are still three years to go?

Mr. N. 0. Kelkar: We live in hope.

Mr. G. M. Young: My Honourable friend may certainly live in hope,
and a very good hope too.

Dr. B. 8. Moonje: Do the Government propose to start a college in
1983, as recommended by the Indisn Sandhurst Committee?

Mr, G. M. Young: The Government of India have explsined in full
what their intentions in this matter are. The Indian Sandhurst Committee
recommended an automatic increase in the number of vacancies, on the
assumption that candidates would be forthcoming to fill those vacancies.
They said that in 1988 there would be more candidates available than
Bandhurst could accommodate, and ut the sgme time enough candidates
to start an Indian military college. Government accepted the position
that, when more candidates would be available than Sandhurst could
accommodate and in sufficient numbers to establish a military college in
India, a college would have to be established. But they did not commit
themselves to the prophecy that that would occur in 1983. In any case,
my point is that, at the present time, some benefit would result from a
further inquiry into this particular recommendation of the Skeen Com-
mittee. It is quite true, as my Honourable friend, Sir ¥rank Noyce, has
pointed out, that the Hartog Committee have gone far more deeply into
the question than the Skeen Committee were able to do. But, as my
Honourable friend Dr., Moonje has said, they did not go into it from this
particular point of view, that is, the point of view of producing officers
for the Army. I think it would be very desirable that there should be a
further inquiry from that point of view. If my Honourable friend, Munshi
Iswar Saran's amendment, or rather, as I sav, his alternative Resolution,
is accepted, then the House automatically rejects the proposal for a further
inquiry into this raoommendatmn of the Skeen Committee. That is my
primary objeotion. o

Pandit Hirday Nath Eungru: Is it not for the Provincial Governments
to consider it ?

Mr. G. M. Young: T turn to the actual recommendation of my Honour-
able friend, Munshi Iswar &aran. He does not want a comm:ttee he does
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not want a conference, or any other form of inquiry, into this question.
He said—and the same arguments have been repeated by other Honourable
Members—that there is a sufficient supply of candidates to be found in
existing educational institutions in India; that these alleged defects do not
really exist; and that goed material for officering the Ariny can be had out
of our existing educational institutions. In advancing his srgument, my
friend wns only repeating what he said last year. I shall read to the
House his actual words. He said:

“8ir, I may tell my Honourable friends here that if the competition is thrown
open,—you may lay down as many hard and strict rules as you like nbout physical,
moral and intellectual fitness, but if you do not tack on to them some other unnecessary
conditions and qualifications—I undertake tc give you at least 200 candidates of the
right type from my own province, and if I do not do it, I shail make a sporting offer,
I shall resign my seat here and shall not come and worry the Army Secretary any
more.”’

T am glad, Sir, that he has not carried out the last portion of his
threat. It is quite clear that if his province can preduce no less than
200 candidates a year for the Army, the whole of India can produce a
great deal more than that. If so, I ask, what is my Honourable friend’s
object in demanding the foundation of yet another military college in India?
The material is there. There may be some defects in the system. In fact,
he has himself stated that there are defects in the system of selecting the
material. But surely the remedy is to put that system right? If the
material is there, why found a new military college in order to create more
material ?

The school that my Honourable friend recommends is to be capable of
accommodating at least 500 Indian boys of all castzs and creeds, at the
lowest possible rate of fees, with tuition, board and lodging. Now, Bir,
perhaps I might say a few words about the existing military colleges.
We have, as we all know, the Prince of Wales’s Royal Indian Military
College at Dehra Dun. That is an institution intended for the sons of
well-to-do parents, who have a natural bent towards the Army. Nomina-
tions are made to the College, by the Commander-in-Chief, of boys whose
intention, or whose parents’ intention at the time they enter the College,
is that they should go into the Army. This is admittedly an expensive
institution, designed for a particular class, which is likely to furnish officers
for the Army. That is our justification for maintaining Dehra Dun at
the expense of military estimates.. It is a thing which no other country in
the world does, maintaining a secondary school in order to educate boys
who will ultimately go into the-Cadet Colleges and thence into the Army.
Our justification for doing it in India, as the Skeen Committee discovered
from their evidence, is that the material turned out by the Dehra Dun
College is the best material that enters into the officer ranks of the Indian
Army. There is no compulsion exerted to make a hov enter the Army
after he has left Dehrn Dun. But from the very class from which re-
cruitment is made at Dehra Dun, we have a certain asvurance that it will
supply officers for the Army.

Another class of schools that we huve are the King George's Royal
Indian Militarv Schools at Jhelum and Jullundur. They are intended for
people of smaller means, the sons of sepoys. non-commissioned officers, and
Viceroy's Commissioned officers in the Army. They are nominated, I
think, by the Commanding Officers of regiments. The general intention
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is that they should go on into the ordinary ranks of the Army; but we
hope that, with the aid of the education that they have there, and of the
further education thet many of them will have at the Kitchener College at
Nowgong, they will supply material for the King's Commissioned ranks
later on, entering them through the Viceroy's Commissioned ranks. Here
again there is no compulsion. There is nothing whatever to prevent a boy,
having got a good education at Jhelum or Jullundur, from going on
into the civil line, But, here again, we have some sort of a guarantee,
in the classes from which these boys are drawn. They all come from
clagses that are recruited in the Army. Their parents are mostly ex-
soldiers. Therefore, they have the influence of tradition and their natural
inclination to render it likely that they will go on into the Army. Now
the kind of school that my Honourable friend has suggested, a school with
500 boys, has neither of these safeguards to ensure that the pupils will
proceed from there into either the officer ranks or the lower ranks of the
Army. He is merely offering a first class education at very low fees to
the public. The Army will never be justified in incurring that expense,
with such dubious prospects of benefit to the Army itself. We have accept-
ed the recommendation of the S8keen Committee with regard to the founda-
tion of a second military college on the lines of Dehra Dun. That recom-
mendation is:

““When the expansion of the eiisting college is complete, a second college on the
‘same lines should, if circumstances demand it, be opened in some other part of Indis.”

The Government of India accepted that; and when the time comes to
establish another college of the same character as Dehra Dun, they will
no doubt take steps to that end. In the same way we are contemplating,
and will very shortly establish, another school on the lines of the Jhelum
and Jullundur schools at Ajmer.

Dr. B. 8. Moonje: For whom?
Mr. G. M. Young: It will be for Rajputs and Jats.
Dr, B. B, Moonje: For sons of soldiers?

Mr. G. M. Young: Yos, on exactly the same lines as Jhelum and
Jullundur. But I say that in these two types of schools we have some
guarantee that their products will go on into the Army. In the type of
schpol suggested by my Honourable friend, we have no such guarantee.
It is not the intention of the Army to provide a general education for
the civil population. That, Sir, is the main ground on which I oppose the
amendment moved by my Honourable friend.

Mr. M. A. Jinnah: Sir, T congratulate the Honourable Member who
spoke on behalf of the Education Department on having given us a magni-
ficent forecast of what is going to be done in the way of improving the
general system of our education. He has never told us what he has
actually done up to now. But he gave us a forecast. I have no doubl
'the Honourable Member, if he continues in his place, will perform wonders
within a very short time. But I expected him to say something definite
08 to what he has so far done, and particularly what he has done with
regard to the recommendation of the Sandhurst Committee which I shall
presently explain to the House, slthough T regret that the Honourable the
Army Becretary has not yet grasped the recommendations. I hope he will
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read them again, and I shall endeavour to make them plain to him and to
the House, if I can. Now the recommendation which affects the Educa-
tion Department and which relates to military training is a very subsidiary
recommendation, as my Honourable friend, Pandit Kunzru, pointed out
and I shall explain it to the House when I come to deal with the recom-
mendations of the Sandhurst Committee. What was expected from the
Government was this, and I will read it in the words of the S8andhurst
Committee. You find it in paragraph 24, page 28.

“The main responsibility must rest upon the educational authorities and experts to

lead in smlphuining the paramount national importance of reforming the educational
system of India in the directions we have indicated.”

Now, what have you done? I do not think the House heard a single
word from the Government that they have taken one particular definite
step in order to give some help or some effect to this recommendation.

Mr. G. M. Young: Sir, may I draw the Honourable Member’s attention
to the fact that he has dropped one line in that passage which is the basis
of his argument? '

Mr. M. A. Jinnah: Quite right: I will read it again:

“The main responsibility must rest upon the educational authorities and experis to
whom however it is imperative that the Government should give a clear lead in em-
phasising the paramount national importance of reforming the educational system of
India in the directions we have indicated.”

Now the directions indicated were that you must try, as far as you
can, to co-ordinate the various educational institutions in the country, so
that apart from the general training and the general education which they
receive, certain essential matters, which would enable them to compete
for a military career, were also essential and they were three. We
emphasised three points. One was the English language. The other was
military training and physical training. Now I should certainly have ex-
pected fromn the Government of India, whom the Honourahle Member
represents here in the Education Department, to do something definite.
What lead have you given? What have you done? That is really shortly
the question and that is how it stands. This Report was signed in 1927,
and vou have done nothing. Now my Honourable friend, Dr. Moonje,
brings forward this Resolution. I am sorry I cannol agree with his Resolu-
tion, although I entirely agree with the spirit and the object that he has
at his heart; I wholcheartedly agree. Now my Honourable friend wants
to move this Resolution and wants a committee to be appointed. We have
passed that stage of & committee. (Laughter.) We do not want a Com-
mittee. We want the Government to earry this out. Action is wanted.
Therefore I do not want to reopen this question particularly as my Honour-
able friend, Mr. Roy, very rightly pointed out that the House, this very
House, without a division, endorsed in foto the recommendations of the
Sandhurst Committee. Now what more do you want? It is there; a gross
neglect and callousness exists in the Treasury Bench. Now this is the
only simple issue and that is the subject of this Resalution.

Now, 8ir, we are told by the Army Secretary—his usual tale which he
tells this House every now and then (Laughter). When you ask him:
““What have you done about the establishment of SBandhurst’’, he says:
“Oh! it is in 1988. You are now in 1980; last year you were in 1929 and
the year before you were in 1928'. Does he really think that this House
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is composed of children? A very nebulous argument indeed! Sandhurst is
to be established, says he, when the ssturation point is reached ! Where does
he get it trom? He says that the Sandhurst Committee Report is a con-
fused document. Now what is the Sandhurst Committee’s Report? I
shall deseribe it in.a very few minutes. The first and the foremost and
the fundamental principle that underlies the whole of this Report is that
an Indian Sandhurst is to be established, not on the ground that when we
shall reach a saturation point then the Army Secretary will run and
collect bricks and mortar and start building & house. Not like that. I will
point out to you, Sir, the recommendations on page 89 and the reasoning.
The first ground was this:

*‘Accordingly we find at once vne strong reason for the establishment of a Military
College in India which will provide the facilities at present given by Sandhurst alone.
It seems clear that like the progressive scheme of Indianisation which we have suggested,
this step also is necessary as a means to improve both in number and quality the supply
of Indian candidates for the King's Commission. Further, it is in our opinion very
desirable and would be consonant with the general policy of administration as that is
now conceived that India should have a Military College of her own and thus be self-
sufficient in respect to one of the most important national needs.”

That is the ground, and we give our reasons for it. The second ground,
which is not the only ground as the Honourable Member, the Army Becre-
tary, has mentionedy or assumed, but is an important consideration, and
that is as follows:

“There is vne other consideration of a specially practical and compelling character
in every oducational institution. There comes a time when the authorities responsible
for its efficiency must decide to set a limit to the farther acceptance of foreign students
for fear lest the character of the institution may be changed.”

That is another reason. We apprehended, and I think, rightly apprehended
that the authorities of S8andhurst might refuse admission to Indians when
a certain limit was reached and we ascertained even the figures and facts
which would show when the saturation point might be reached. We have
got all the materials collected whioh the Government of India, I presume,
under the advice of the Secretary, have up to now suppressed from the
House and the public, namely the materials collected by the Sub-Com-
mittee and the Report of the Sub-Committee. Why don’t you disclose
them? Then you will understand the confusion of the Sandhurst Com-
miti;lee Report better. Then there was a third reason and the third reason
ig this:

*It is hardly necessary to add that there is a strong politica]l demand for the
establishment of a Military College in Indis. In a matter of this kind we should not
ourselves attach great importance to consideration of a purely political character; but
in the case of the Indian Sandhuorst the political demand represents, we believe, a
real force of growing national sentiment which cannot be ignored.'

Now, Sir, what have you done about the Sandhurst? Nothing. Then
we are told by the Army Secretary today the same old story again. He
says when we get suitable candidates then we shall consider. You will
never get suitable candidates if you go on in the manner in which you are
going on. You do not want to get suitable candidates. I am convinced
more than ever that you do not want to get them.

Now, Bir, having thus laid down the fundamental principle or the reasons
which we have stated at great length—I only quoted a few passages—
that an Indian Sandhurst must be established, we say, of course, it cannot
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ke done at once. How can it be ns a practical proposition? Hence we
said that it should be an accomplished fact in 1933—u complete, accom-
plished, achieved object. In the meantime you must take the Sandhurst
Committee's recommendations which are interdependent, interwoven.
You cannot separate one from the other. In the meantime what has been
done? The next question that the SBandhurst Committee considered was
this;: What should be the progress or the acceleration of Indianisation?
There was a difference of opinion. Some thought it should be 15 years;
some thought 20 years and some 25 years. But ultimately it was agreed
that half the cadre should be Indianised at the longest period in 25 years
subject to an examination five years after Sandhurst was established, that
is, nfter 10 years, and it was open to us then to accelerate that limit of
period. According to that, recommendations were made that you should
gradually go on increasing the number every year. Now, I am told, and
I will be told over and over again by the Honourable the Army Secretary
that he cannot get that number of suitable candidates. What have you
done in the way of giving a lead at least to those institutions from which
you may get good material? And remember, Sir, we were dealing with this
question from . thig point of view. Over and over again we were told, it
was impressed upon us, and it is in the Report, that we will not be able
to get efficient officers unless we have a system of public schools in our
country. It was one of the most important questions. The controversy
was this. You can never get really efficient officers who would.be put in
charge of large troops, lives and property—and the whole country’s interest
is at stake—von therefore want the best officers, you must get. the best
materials, and it is with that object that the Sandhurst Committee sat and
examined the systems of other countries. We examined the systems of
various countries, and having examined the whole lot of them, we came to
the conclusion that it is not possible for India to follow England and have
a svstem of public schools such.as exist in England, and we found that
there are many other countries where the system did not exist and yet
they were able to get the finest material who stood side by side in the
battlefields of France with British soldiers and fought as valiantly as any
other soldier. And we referred to that. Then we say now that in order
to make progress, in order to make headway, without waiting for a system
of public schools to be established in this country, we find that we have
already got Dehra Dun, We say: ‘‘Go ahead with that, it has given good
results’’. We say: ‘‘Start other Dehra Duns’’, which is now the gubject-
matter of the amendment of my Honourable friend. He says: ‘‘Start
another one'’, and we say further that if you co-ordinate the other educa-
tional institutions, and if you get facililies for the boys in these three
matters particularly with regard to which thev are handicapped, that is,
English, military training and physical training, we shall then have such a
large field that there will be a tremendous competition, and once the number
has inereased, we shall get not only as good material as we are getting,
but first class material, because when vou have got competition for 20
vacancies or 80 vacancies, supposing vou have got 1,500 candidates com-
ing up for examination, vou are able to get the best out of 1,500 if there
are only 500, your field is limited. Therefore, if you will co-ordinate vour
#general educational nvstem and your institutions as they are being done
and have been done in other countries, for instance, Canada, you will get
first olass material. And further we say, instead of having an eighteen
mohths’ course, as you have at Sandhurst, we will enlarge the period of
the course’ at the Indian’ Sandhurst to three years, so that the boys who
D
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will enter the Indian Sandhurst will have a longer period and better
cpportunities of getting the most efficient training. That, Sir, is the whole
scheme. We cannot separate and take one bit out of it and say, we can
do this, we cannot do that, that there is this or that difficulty. It is one
interdependent scheme. :

Now, Sir, what have you done? That is the question. You have done
nothing, and the Army Secretary has up to now simply—what shall I
say—fenced, evaded and put forward Jame excuses every time this question
has eropped up. I, Sir, think that none of these amendments are of any
use. Neither is this Resolution of any use, but I am thankfu] that it has
‘given us one more opportunity of placing our views before the Government
humbly, and I hope that the Army Secretary to the Government of India
will realise that the time has come,—it has come, you have allowed it to
pass for a long time and delayed it, and I say that there is no justification
for doing so. 1 quite agree with the observations that fell from some of
the Honourable Members. The Round Table Conference is looming large
in front of us. I ask the Government of India, are you going to wait until
the question is settled there? Do you think that you should not make
your preparations, at any rate give effect to these recommendations with-
out any further delay? Don’t you think that, when you are before the bar
of that Round Table Conference, you will get much lighter punishment than
otherwise you are likely to get? Will you stand there as an accused whose
guilt wil} be proved and who deserves the severest punishment, or will you
not prepare for mitigation and palliation? It is for you to decide, but I
do ask you, don't go on with these excuses.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): Sir, 1 entirely agree with those Honourable
Members who have expressed the opinion that no more committeeg are
wanted in this connection. I feel with my Honourable friends who have
spoken about the Skeen Committee, that the recommendations of that
Committee are quite clear, and that it is o matter of grent regret that
the Government of Indin have not seen their way to give effect to them.
I do not agree with the view that the system of education which obtains
in this country should bg condemned in such an absolute fashion, I
think the BSandhurst Committee did not condemn it to the extent that
the remarks of some Members would indiente, but if they did, the
‘Honourable the Secretary to the Department of Education hag rightly
drawn attention to a later report, the Report of the Hartog Committee,
which has pointed out how much progress has been made in the direction
of promoting character building in our schools and colleges and Universi-
ties during the last ten years. Nof only during the last ten years, but
during & much longer period, for while I am myself a severe critic of
the system of education in many respects, I feel that it does not lie with
any Honourable Member to say that the system of education which has
prevailed in this country hag not helped to build up character. I ask
any man to look around the country and to say who are the people who
are oarrying on the administration of thig country. The vast bulk of
the men who are carrying on the administration in the sxecutive depsrt-
ments, in the judicial departments, and in the revenue and other depart-
‘ments, -are Indians, These Indiang are men of character. Tt has been
demonsirated and thoroughly established that they wre men of character.
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The judicial service is a very pure service; cases of corruption are rare
wxceptions, and not the rule. The exeeutive servics is also, as 8 whole,
uw pure service; exceptions ure very fow. I claim that we Indians have
demonstrated to the world that we possess character. And let me add
that that character is not inainly the result of tle present system of
Iingiish edueation. T think any one who has studied history knows that
Hindus and Mussalmans have inherited great civilizations, und that
these civilizations huve been responsible. for producing men of character
among us. In that light 1 do not think that there is any oceasion to
sny that suitable Indians for the Army will not be found in sufficient
numbers unless vou start schools like those at Dehra Dun and Jhelum.
Character-training has been going on in all our educational institutions
and it has developed steadily during the®last few decades. Nor is it
necessary, as some people think, to have public schools in thig country
-of the type they have in England before vou can train Indiang as officers
for the Army. It is not correct to¢ say that the English public school
system, though it is a very valuable one and I appreciate it highly, is
a #ine gua non for training character among our young men. In their
Report the Skeen Committee say:

“While we recognise that the Indian boy has not the same advantage as the British
boy who is educated and trained up under the public school system and is therefore
deficient in certain matters to which reference has already been made, yet at the same
time it cannot be forgotten that in countries like France, the United States and Canada
there are with a few exceptions no public schools of the English model, but nevertheless
they have been able to produce officers of great character who possessed great powers
of leadership.”

1 therefore fear that too much stress is being laid upon the value of the
school which has been started at Dehra Dun. I claim that the schools
which exist all over the country are training young men in character as
much as in the intellectual sphere; and I claim that the character which
our young men display is of a sufficiently high degree to fit them for
admission for training as officers for the Army.

Now,Sir, let us apply a proper test; and I venture to put forward
a proposal. T.et n hundred young men be picked from the public schools
of England and let me and my friends here pick up a hundred young men,
from Indian schools and Universities, even such as they are at present;
and let them be put to a fair competitive test—intellectual, physieal and
any other kind of test—a test of leadership, a test of power to command,
and of power to organise; and let us have the verdict of a fair body of
Judges, chosen bv consent of hoth parties, ag to whether the Indian
youths, even with the handieaps under which he is placed, falls far
below in comparison with his English confrére. I think that is a fair
test; let us select n hundred young men each from the two countries,
let us put them to competitive test and let us see what the result is.
I make this offer here and now. Several of our Universities have already
got training corps. Though the admissions to these corps are very
limited, and though I regret to say that the Government have been
‘very niggardly providing the necessary permission and facilities for
‘expanding these training corps, still such as they are, you find the young
men who have joined the corps have been able to render a very good
acoount of themselves. I could not better express my oconviction about
she value of the training .which our young men receive in these corps than

o2
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by making the offer which I have made; and I venture to say that
you will find Indian students trained at our Universities well able to
give a good account of themselves. If they fail, in a competitive test,
we shall then know that they fail. At present you are indulging in
assumptions and theories.

Some of my friends on the other side are very rightly proud of the
public schools of Englend. I agree they have reason to be proud of
them, but I venture to say that they attach too much weight to the
value of their system and too little value to the modern gystem of
education through which the Indiun youth has been passing. The result
of that education 1s visible irr every other department of life into which
the Indian has found admission. On a fair trial, it will be equally visible
in the matter of selection for the Army also. But the real question is
this: it is not that you wunt u school of the type of the one at Dehra
Dun, nor will two or three such schools suffice for the{ needs of the
country.  Mr, Jinnah referred to three deficiencies in the system of
education available to our young inen, to which the Bkeen Committee
huve drawn attention. Iirst, the Indian boy is placed at a disadvantage
in the matter of a knowledge of English. He has to learn all that he
has to in a foreign tongue and the English boy has a great advantage
over him there. The second ig in the matter of physical culture, and the:
third, in the matter of military truining. In all these three points un-
doubtedly the Indian boy is at n disadvantage. I3ut we must note that
we have been progressing. As regards the first, that is a permunent
disadvantage.  But as regards the second, the scout movement, to
which the Honourable the Edueation Secretary has referred is a very
important movement:  Its value in truining character cannot be over-
estimated. It promotes manliness und resourcefulness in our students.
It has been making rapid progress. I myself have the honour of being
the Chief Scout of the Seva Samiti scouts—who number about 25,000
voung men all over the country and their number is growing every day.
Besides, there is the other much larger body of scouts, the Buden Powell
scouts, scattered all over the country. Recently in the Magh Mela at
Allshabad, where about forty lakhs of people came, 2,800 young men of
the Seva Samiti scouts contributed their share in the management of
the Mela to an extent which is very generously acknowledged by the
officers nt Allahnbad. It was a mela of forty lakhs of people and it
was these young men who managed it to a large extent. Therefore the
scout movement has come in to give Indian students a practical training
in character asit gives to the youth of other countries.  Physical
culture is receiving increasing attention in our schools and eolleges.
The only thing that is wanted ig military training. What hag to be done
is this: introduce military drill and exercises in the colleges and schools
all over the country; supply military teachers to the Universities and
give them funds to start military training; give them all the facilities
that they need to develop training ecorps and encournge them by lending
vour officers to give instruction in military subjects. The Skeen Com-
mittee recommended that, in order to be able to supply officers for the
Army, the Universities should introduce short courses on military
subjects. The Universities are readyv tn do so. At Benates we have
built a.hall for the purpose, 120 feet by 80 feet, and we are preparing to
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erect a shooting range. If the Government will accept the recommenda-
tions of the Skeen Committee, and make up their minds honestly to carry
out these recommendations, we shall see the beginning of a new chapter.
But every time this question is raised in any form, I regret to say that
the Army Secretary takes up an aftitude which adds irritation to the
sense of injustice which we feel. In the discussion today he tried to
make us believe that the recommendations of the Skeen Committes
‘were vague or confused. T thik it is very wrong of the Army Secretary
to say that of the recommendations of a Committee on which some of
the best Members of the ‘Assembly, some of our most esteemed Members
sat, and which was presided over by so distinguished a General as Sir
Andrew Skeen . . ., .,

Mr. G. M. You}lg: On a point of personal explanation, &ir. I never
referred to the recommendations as s whole; 1 referred to this particulur
recormmendation only.

Pandit Madan Mohan Malaviya: I accept the statement of the Army
Secretary; but his remarks gave the idea that he spoke of the general
recormmendations of the Committee and Mr. Jinnah’s remarks on that
point confirmed me in that view,

Now, Sir, I ask that the Goverument of India should make up their
minds to give effect to the recommendations of the Skeen Committee.
Let them take up the recommendations point by point, and let them tell
this Assembly from time to time in what respect they have given effect
to these recommendations, and tell us of the progress that is made,

My Honourable friend, Mr, Jinnah, has reminded the Government
Benches of the Round Table Conference. To those who want a complete
change in the system of government that obtains in this country, nothing
can be of greater satisfaction than the attitude of the Government of
India in this matter. The whole matter has to come up before the bar
of public opinion that will be represented at the Conference. It will
not be confined to that Conference: Through that Conference the whole
matter will be placed before the bar of the public opinion of the civilised
world. What a sorry figure will the Government of -India cut there!
Let them imagine; let them realise what answer they will have to make
when their sins of omission in this matter are pointed out; when it is
stated that for decades together, for over half a century, Indians have
been asking that they should be admitted to the King’'s Commission and
that the Government of Indin have been putting off that request, on one
pretext or another; that eventually when they were forced by a Reso-
lution of this House to agree to a committee being appointed—a com-
mittee over which one of their own most distinguished Generals presided,
and on which' some very distinguished Members of this Assembly sat,
the Government gave the go-by to that Report; and that every time the
matter has been brought up here since, some petty excuse has been
brought forward for not giving effect to the recommendations of the
Committee. No one can help feeling that the Government have been
trifling with us in this matter. As far as I am concerned, I have lost
all hope of Government taking the right step in this matter. T feel that
unless some of us, who are sitting on this side of the House, occupy
soats on the other side, T mean the Treasury Benches, unlesg s].t_u_:h a
vital change is brought about, this question of justice to Indiang in the
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matter of the Indianisation of the Army, will not be solved. I feel that.
we are all wasting our time and breath in discussing this question.
A question of policy is not going to be solved by suggestions for® a
further Committee. When the government of this country comes into-
the hands of those who are really responsible to the people, then alone
will there be a chance of the Indianisation of the Army being oarried
out. Let us work for that. e .

8ir Zulfiqar All Khan (Eust Central Punjab: Muhammadan): Sir, I had
no idea of taking any part in this debate, but as it has developed into a.
very interesting one, I feel impelled to say a few words. 1 quite agree
with what Mr. Jinnah has said that the Resolution or the amendments as
they stand form a mere jumble or confused mass of words which convey no
concrete idea, but the recommendations made by the SBandhurst Committee
are such as to nced the support of this House. Sir, the spirit underlving
the recommendations of the committee is very .definite, and it is this, . that
the Indian young man should get an opportunity to develop character, a:
character which will carry him thmugh the battle of life and make him Lhe
equal of the greatest characters in the world.

Sir, Dr. Moonje demonstrated in his speech that the Indian possesses
every qualification; he possesses courage, composure, coolness and resource,
but what he wants is the formation of character. T think, Sir, that the
Indian possesses a good deal of character. Sir, it has been shown that
the Indian soldier is able to face in the battles of the Empire a storm of
bullets without fear of death, and in the face of this, I ask, can anyvbody
say that he poesesses no character? This is the best test of character.
The greatest ordenl is to stund before the gun without flinching and without
any fear of death, and I think in this matter the Indian has shown his cha-
racter and courage in abundance on.the different battlefields of the Empire.
The Indian has fought in all the theatres of war. He has saved Indin for
the British; he has fought in Egvpt, in China, in France: in fact he fought
in all the theatres of war in the last great war. 8ir, I should like to know
whether there is anybody to challenge the fact that the Indian has shown
courage, resource and ¢character? What we want now is scientific training,
training which has made even the. smallest nation in the world able to de-
fend its richts, and then once having got that training, the Indinn, I
daresay, will become invincible. (Hear, hear.) He will not only defend
his own hearth and home, but he will defend right and justice in the
world.

Bir, the Indian youth is now ready to fight for his own rights. He
wants an opportunity for it; he wants to conquer his own inertin. So far,
he has been indifferent to his own fate, but the time hrs come when he
will forge his own destiny, and 1 have seen youths all over India who are
not only ready but anxious to engage in the battle of life and to show to
the world at large that they possess the necessary character in them.

8ir, 1 ngree with what Mr. Jinnah has said, that the Government have
not so far shown any real desire to meet the demand in India. The ini-
tiative came from the Sandhurst Committee, and the recommendations of
that Committee have not yet been carried out, and so I think the House
hag a right to demand that the Government should carry out those recom-
mendations in a spirit of justice and in a spirit of helpfulness, sympathy
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and courage. With these few words 1 support what Mr. Jinnah has said
that the House demands that the Government should carry out the recom-
mendations of the Indian Sandhurst Committee.

Dr. B. S. Moonje: Sir, I am sorry that the whole debate has gone off
at a tangent. If you will dispassionately read the language of the Reso-
lution, as I have moved it, and the language of the Report of the Sand-
hurst Committee as it is drafted, you will find that there is nothing in
either from which you could draw the slightest inference indicating thaf
the Indian boys have no character. I will only quote one little sentence in
this connection from this Report:

“Yet it is hard to believe, and we do not believe, that among the three hundred
million inhabitants of India there does not exist & supply of potential valuable material
sufficient t6 provide competent Irdian King's Commissioned Officers in much larger
numbers than are at present forthcoming.' (Page 12.) -

The whole idea appears to be that we have been carried away by the word
‘“‘character”, appearing in the Report and my Resolution -and I may
aguin repeat that neither this Resolution nor the Indian Sandhurst Com-
mittee ever intended to convey the least idea that Indian boys have no
character. What the Report says is merely this:

“It is true that, even with their preeent organisation and system of training, they
have turned out boys who have succeeded in obtrining Commissions through Sandhurst,

but those who did so started on their cowrse of training with an unfair handicap as
compared with their British Comrades,”

And therefore they say that:

““The handicap must he removed as far as possible in order to obtain really first
class material for India’s defence.”” (Page 27.)

This is exactly what my Rebolution provides for.

Besides, the Indiun Sandhurst Committee have made certain recom-
mendations, and as for them it was not my desire by this Resolution to
raise that question for debate on the present occasion. I had reserved that
point for the general budget debate. This Resolution is preparatory to
giving effect to the recommendations of the Sandhurst Committee, or rather
I should say that the Resolution provides for a broad based foundation om
which the edifice as envisaged by the recommendations of the Report has
to be built. The idea underlying the Ssndhurst Committee's Report has
been something like this, and it hns been very nicely put by Sir Prabha-
shankar Pattani when he sayvs: .

“My point -of view is not from the point of view of Indianisation as against
Europeanisation. I am only treating if as an Imperial question. It is in the interest
of the Empire itself that every component part, every limb of the Empire, should be
equally strong so that no weak link or organ, no weak part of the hody should be so
weak as to hamper the whole of the body in the event of a grenter danger.”

The Resolution has been conceived from this point of view so that, a broad
basis may be provided or feeder agencies may be developed to supply ample
first class material for an Indian Sandhurst when it will be established
in 1933 as the Report says it should be. When the time comes a few
days hence, the whole question of the Indian Sandhurst will be raised,
—and I want to reise the question during the general debate on the
Budget,—and we shall then raise the whole question of the recommen-
dations of the Sandhurst Committee and press on the Government that
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they should be given effect to immediately. This Resolution merely
provides a preparatory procedure to enable the Government
draw give the lead to the educational authorities. The Sand-
hurst Committee has pointed out that the defect in our educational sys-
tem is that there is no provision made for military education, military
drill, physical training, rifle shooting and such other things. There is no
detailed scheme before the Government as to how to give the lead in
these respects and ib is for this purpose that I have brought forward this
Resolution. As regards the objections of my Honourable friend Sir
Frank Noyce. . .

Mr, President: He has accepted your Resolution in principle.

Dr. B. 8. Moonje: I ghould like to have an assurance from the Hon-
ourable Member that he has accepted my Resolution.

Pandit Hirday Nath Kunzru: May T ask whether Sir Frank Noyce has
accepted any of the amendments or whether he would merely forward
them to the Local Governments and wait until he gets their replies from

them?

Mr, President: He has accepted Colonel Crawford’s amendment and
the Revd. Mr. Chatterjee’s amendment.

The Honourable Sir James Orerar: I think my Honourable friend’s
intention was to convey that Government would support Colonel Craw-
ford's amendment, and if that failed they would be prepared, in the
alternative, to accept the Revd. Mr. Chatterjee’s amendment.

Dr. B. 8. Moonje: So my Resolution does not meet with the support of
my Honourable friend Sir Frank Novce. He has told us that the matter
has been dealt with by the Hartog Committee. 1 shall refur him to what
the Committec itself says as regards their terms of reference:

*“The Commission understands its terms of reference regarding education as requiring
from it not a general survey of the whole field of education in all ita branches and
aspects throughout British India.”

Therefore my point is that the aspect which this Resolution brings before
this House has not been considered by the Hartog Committee.

. Mr, President: The difference between you and the (dovernment is that
you want a4 committee and they are agreeable ‘o a conference.

Dr. B. 8. Moonje: I have said in my first speech, in moving the Resolu-
tion, that T do not think that the needs of the tituation will be met by
convening a conference. This aspect of the question has not been brought
to the notice of the educational authorities up to now, because the Govern-
ment have go far failed to give the lead in the matter as desired by the Sand.
hurst Commniittee, and my Resolution says that &  Committee should be
appointed consisting of men who have paid attention io this subject and
Wlﬁo shall bring to the notice of the Government certnin points of a general
scheme

The Revd. J. 0. Ohatterjee: May I point out that the conference will not
consist merely of educational authorities, but will include representatives of
the logislatures, of educational authorities and of the Army Department?
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Dr. B. 8. Moonje: I am rorry cven that will not meet nll the needs of
the situation. A conference sitting at one place will not be able to give a
preper lead to the provinces because local conditions in different Provinces
will have to be looked into on the spot from this parlicular point of view.
An objection has been raised about the constitutional dif¥ieulty if this cow-
mittee were appointed because education is now n transferred subject. T
.do not know whether at the time the Hartog Committce was appointed this
obstacle came in the way. If there was no obstacle at that time, there
could be no obstacle now, if the Government were so minded.

As regards the object of preparing the country for undertaking the respon-
sibility of its defence, I should like to bring to the notice of the House
what other countries do in the matter, and especially what England does
in this matter. Under the heading ‘‘Military efiiciency in preparatory
schools in England’’ the following questions were sent round to the Pre-
paratory Schools for their answers:

‘(1) What percentage of boys learn to shoot?

(2) What air rifles do they use?

(3) What mininture rifles do they use?

(4) If you have an outdoor range, what is its length?

15! If you have an indoor range, what is its length?

{6) Is shooting independently of competition popular’ with boys?

(7) Do your boys compete for the preparatory school's shields?

{8) Do they otherwise shoot against other schools?

{8) What percentage of your boys learn physical drill?

{10! What percentage of your boys learn military drill?”

By the by, let it be remembered that the preparatory schools in
England are those schools where boys between the ages of 8 and 15 years
generally receive education. 188 such schools have sent their report in
response to the questionnaire on the above lines. Of these, 88 schools
show 100 per cent. shooting; 16 schools show 75 per cent. shooting; 22
schools show 80 per cent. shooting and 82 schools show 60 per cent. shoot-
ing. In the average of all schools, shooting is 80 per cent. Out of these
188 schools, 98 schools in all have military drill. Qut of these 98 schools,
79 schools have cent. per cent. military drill. In the average 92.6 per cent.
of schools have military drill. The average number of boys in each school
is about 500. Thus it will be seen that thousands of boye in England
‘receive preliminary military training. This is what is being done in
England to prepare the whole country for undertaking the responsibility of
its defence. This Resolution of mine is intended to bring about a similar
gituation in India. There is one more point and that is about the amend-
ment of my friend Munshi Iswar Saran. Unfortunatelv the whole of my
Resolution did not appear at that time in the ballot. The first portion did
appear and the second portion did not. The second portion along with the
first, which has been balloted in the name of my friend Mr. Sarabhai Haji
runs as follows:

““That in the meantime a residential military school be established on the model of
Jhelum and” Jullunder as early as possible where provision should be made for accom-
modation of not less than 500 Indian students from all provinces and fees be fixed at
ro_tz_mm:_e than from HRs. 25 to Rs. 50 per month per boy for boarding, lodging and
uition.

I have therefore to say that I am in favour of the addition to my Resolu-
tion of the proposal of my friend Munshi Iswar Saran, and I should like to
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know if it can be added on to my Resolution at this stage. (Ironioal
Cheers).

‘Sir, under the circumstances, I press for my Resolution and I am pre-
pared to take the verdict of the House.

Mr. President: I propose to put Munshi Iswar Saran’s smendrlneut»
first. Then, if that fails, I propose to put either Colonel Crawford’s or
the Revd. Mr. Chatterjee’s amendment. I think it will be convenient
from the Government point of view if I put Colonel Crawford’s amend-
ment. 8o I will take up Colonel Crawford’s amendment second. If that
fails, I will take up the Revd. Mr. Chatterjee’s amcndnrent and, Jast of all,
.1 will take up Mr. Acharya’s amendment.

The question is:

“That for the orizinal Resolution the following be substituted :

‘This Assembly recommends to the Governor Gefleral in Council that in view
of the remarks made by the Indian Sandhurst Cemmittee about the pre-
sent system of education in India, he be pleased, by way of a beginming,
to establish without any unnecessary delay an all-India residential militar
school at a suitable and central place capable of accommodating at least
500 Indian boys of all castes and creeds at the lowest possible rate of fees
for tuition, board end lodging for the purpose of providing a steady supply
of suitable material for training and recruitment as Army Officers’.”

The motion was negatived.

Mr, President: I will now put Colonel Crawford’s anendment.
The question is:

“That for the original Resoiution the following be substituted :

‘This Assemoly recommends to the Governer Generai in Council to tske  early
steps to examine the present system of education in India with the object of
remedying the defactive character training of the system as emphasised
and broughu to the public notice by the Indian Bandhurst Committee with
a view to the removal of these defects in the system for the purpose of
providing a steady flow of really first-class materinl for recruitment to
the public services including the service of defence’.”

The Assembly divided:

AYES—38.
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French, Mr. J. C.

Gwynne, Mr. C. W.

Hamilton, Mr. K, L. B.

Hira Singh Brar, Bardar Bahadur,
Honorary Captain.

Howell, Mr. E,

Mitter, The Honourable Sir Brojendra.
Monteath, Mr. J.

Mukherjee, Rai Bahadur 8. O.
Noyce, Bir Frank.

Pai, Mr, A. Upendra.

Parsons, Mr. A. A. L.

Rainy, The Honourable Sir George.
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Sahi, Mr. Ram Prashad Narayan.

Bams, Mr. H, A

Bchuster, The Honourable Sir George.
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Bvkes, Mr. E. F.

Tin Tut, Mr. : _

Yamin Khan, Mr. Muhammad.
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‘Abdul Matin Chaudhury, Maulvi, htar Singh, Mr. .
Ach:rya. a];;lr. M. K. i rtuza Saheb Bahadur, Maulvi
Aney, Mr. M. B. Bayyid.

Badi-uz-Zaman, Maulvi. Neogy, Mr. K. C.

Bhargava, Pandit Thakur Das, Pandya, Mr. Vidya Bagar.

Das, Mr. B. Purshotamdas Thakurdas, Sir.

Dutt, Mr. Amar Nath. Rafique, Mr. Muhammed.
Farookhi, Mr, Abdul Latif Saheb. Rahimtulla. Mr. Fazal Tbrahim.
Ghuznavi, Mr. A, H, Rajan Bakhsh Shah, Khan Bahadur

Haji, Mr, Barabhai Nemchand, ‘ Makhdum Syed,

Abdul Haye, Mr. ‘ Moonje, Dr. B. B.
|

Tsmail Khan, Mr, Muhammad. Rao, Mr. G. Barvotham.

: Rov. Mr. K. C.
?:Vi;ag.u;?;.}%?s% | Shafee Dacodi. Maulvi Mohammad.
Jinnah, Mr. M. A, | Siddigi, Mr. Abdul Qadir,

Kelkar, Mr. N. C Suhrawardy. Dr. A,
Kunzru, Pandit Hirday Nath. | Yakub, Maulvi Ml_;ham_&nnd.
Malaviva, Pandit Madan Mohsn. | Zulfiqar Ali Khan. Sir,

The motion was adopte&.

RESOLUTION RE MEDICAL RESEARCH.

Mr. Prestdent: I understand the next Resolution ig nct a controversia¥
one.

Mr. M. R. Jayakar (Bembay City: Non-Muhammadan Urban): That
depends on the attitude taken up by the Government. T cxpeet it will not
be controversial so far as T understand. '

Sir Frank Noyceé (Sceretary, Department of Edueation, Health and
Lands): I think T shall be in a position to meet the Honourable Membeor
more than half way. .

Mr. M. R, Jayakar: Sir. T beg to move the Resolution which stands in
my name and which reads as follows:-

“This Assembly recommendes to the Governor (leneral in Council (4) to sppoint a
committee with a non-officinl majority and an adequate representation of the indepen-
dent. medical profession to inquire into and report on the following points, and (&) to
hold over the proposed transfer of the Medical Rescarch Institute, Kasauli, to the
Chandbagh building et Dehra Dun till this Committee's Report is considered by the
Agsemhly : .

(1) The most suitable University centre fo: the establishment of the Central
Medical Research Tnstitute;

(2) The constitution of the Goverring Body of the Indian Research Fund As-
sociation; and

(3) Recruitment for the Medical Research Department.’’

I shall not take long to explain the purpose of this Resolution. It is
intended to voice forth the discontent which has been felt, not only by
the independent medical profession in India but also by the several
Universities and by the non-official section of the people in general at the
decision of the Government of Indis to locate the Medieal Resenrch:
Institute at a hill station like Dehra Dun. Attempts have been made
to draw the attention of the Government of India time after time to the
discontent that the deeision has eaused, and to the desire of the people in
this country that this Medical Institute, which is intended for the carrving
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on of medical resenrch, should be located at a pluce like Caleutta,
Bombay or any other impor“ut University centre, where there is an
independent nedical puklic " opinion which could focus its light of
criticism on the working of this institution and also bring it into intimute
contact with the activities of the independent medieal profession. 1
am therefore asking the Government of Indin to hold their hand., It is &
very small request indeed that they should hold their hands until the
whole question is exnmined de novo by a committee. 1 do not cure
whether this examination is made by a committee or by uny other equally
representative body; that is a matter of detail. But what I want is that
the independent medical profession und also the non-official opinion in the
country should have an opportunity to examine this question. By non-
officials, let me at once say, I do not necessarily mean politicians, but there
is n considcrable number of scientific men-in this country, and some of
themn are very distinguished, who may look into this matter. The names
of two or three such men at once occur to me, I mean Sir C. V. Raman,
and Bir Jagadis Chandra Bose. I sm anxious that scientific men who
have been carrying on research in this country for 20 or 80 years should
heve a chance of examining this question with absolute impartiality and
of deciding whether Dehra Dun or any other hill station is the proper
place where this Medical Research Institute should be established, or
whether a University place like Bombay or Calcutta will not be more
suitable for the purpose. I am therefore asking the Government of India
to give this chance to us in order that such men may consider the
question once more and determine what is the proper place to locate this
institution at. ’

Secondly, what is to be the constitution of the Governing Body of
the Indian Medica) Research Fund and lastly how is recruitment to the
Medical Research Department to be made. These questions too will be
considered by*the Committee. I do hope that the Government of India
will see the reasonatleness of my view that this question should be con-
pidered by qualified and disinterested persons in the light of the opposi-
tion raised in the country. The question has so far been decided by
the experts of tho Government of India and by official or semi-official
persons. I am anxious that, having regard to the far-reaching conse-
quences of the location of this Medical Research Institute, the whole
question should be examined onee more by an independent Committee on
which non-cfficial Indian medical opinion will ke adequately represented,
-and also the ecientific expert opinion in the country. I do hope the Govern-
ment of India will accept my Resolution.

8ir Frank Noyce: Sir, in view of the fact that, as I have already
stated, T am in a position to meet the Honourable the Mover of this Reso-
lution at least somewhere akout half way, it is unnecessarv for me to
take up the time of the House to the extent that I should otherwise have
had to do if that had not been the case. I am in entire agreement with
him in the view that the location of the Central Medical Research Institute
is &« matter of the utmost importance. It is not a matter in regard to
which we can afford to make any mistakes. Those who, like myself, have
had the misfortune to travel to Pusa from time to time to wvisit the
headquarters of agricultural research in India, know what an unwise
location means. The view of the Honourable Member was also that of



MEDICAL RESEARCH, b4b

the Committee on the Organisation of Medical Research in India, which
pointed out that a wrong choice could not fail {o have far-reaching conse-
quences on the future of medical research in this country. 8o, Sir, we
ure ull in agreement that the location of this institution is a matter of
the greatest importance.

Bir, 1 will not take longer than I can help, but it is, I venture to
think, necessary to explain the circumstances in which Dehra Dun was
chosen, for the benefit of those Members of this House who are not fully
nequainted with the position. The Committee on the Organisation of
Medical Research under the Government of India, now commonly known
a8 the Fletcher Comnmittee, consisted of four members. The Chuairman
of the Committee was Sir Walter Fletcher, & very eminent scientist in
England, who is 8ecretary of the Medical Research Council of Great
Brituin and a Fellow of the Royal Society. The members of the Com-
mittee were Colonel James, a retired Indian Medical Service Officer, who
is now Medical Officer and Adviser on Tropical Diseases in the Ministry
of Health, London, Dr. Row, Professor of Pathology in the Grant Medical
College, Bombay and Colonel Christophers, 1.M.8., also a Fellow of the
Royal Society, who is Director of the Central Research Institute at
Kasauli. I venture to point out, Bir, that this Committee consisted
of officials and non-officinls and was therefore a Committee of the type
advocated by Mr. Jayakar. I would go oven further and say that it
contained a mn]orlt\ of non-officials. Sir Walter Fletchor was as obviously
a non-official as Colonel Christophers was an official. The other two
memhers come in a rather doubtful eategory, but I personally consider
that they should bhoth be classed as non-officials. Dr. Row, though he
is employed by Government, is, I understand, an independent medical
practitioner. It is some ten years since Colonel James left India and
the official atmosphere, so far as he is concerned, must have weakened
considerably since then. I do not think it can be held that this Com-
mittee started with any bias in favour of a particular place.  Colonel
Christophers might have been prejudiced in favour of Kasauli and Dr.
Row in favour of Bombay, but theso two factors would naturally cancel
out. Colonel James, if he had any predilection, would have been in favour
of Madras where I believe he started his Indian career,

Now, Sir, the Committee laid down ecertain principles on which, in
their view, the decision as to the location of this instjtution should ke
based. As regards the funections of the institution in relation to medical
research in India as a whole, their view was that provided the Institute
was reasonably accessible from the different parts of India and was reason-
ably near the winter and summer headquorters of the Government of
India, it did not much matter where it was. But after a careful exami-
nation of the lines of medical research which would be pursued in it,
they came to somewhat different conclusions. They held that, on the
whole, it would be preferable to loeate the Institute away from the large
centres of population with their pressing every-day problems and away
too from places where the climate during the greater part of the year
made intensive thought and sustained effort difficult or impossitle. It
was only after the most careful consideration of all the various possibilities,
that they came to'a dedision in favour of Dehra Dun. As will be seen
from a reference to their Report, they discussed Bangalore, Bombay,
Caleutta, Delthi, Dehra Dun, Kasauli, ‘Madras, Nasik, Poona and Simla.
Tn view of the claims which have been advanced from time to time in
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favour of the sslection of Bombay or Caleutta, to which the Honourable
the Mover of this Resolution has referred, it seems desirable to give in
their own words the arguments against the location of the Institute in
either of these cities. They pointed out that:

“The claims advanced for selecting Bombay are chiefly that it contains a wealth of
clinical material, two medical colleges and the Haffkine Institute, some of the huildings
of which could perhaps be utilised. It is strongly urged that medical research and
medical education should go hand in hand. These and other reasons advanced relate
almost excluaively to clinicnl research. We bave recommended that this item of medical
research should be arranged for hy a ‘Section’ of the reseach organisation based on the
central headquarters but with the members of the Bection workinz in, and attached to,
suitable hospitals, colleges or other institutions in the large cities, Apart altogether
from the claims of basic research stated above in our remarks on general principles, we
think it would be a mistake to locate a eecond institution in a city where an excellent
provincial institute (the Haffkine Institute) has already been established,”

They added that the objections to Bomkbay applied equally to Caleutta
and Madras. For the reasons which led the Committee to decide in
favour of Dehra Dun, I would again refer the House to their Report. 1
may briefly say that they were, the proximity of Dehra Dun to the head-
quarters of the Government of India, the fact that they considered it a
.centre of scientifie, technical and educationsl activities under the Govern-
ment of India and likely to become more go in the near future, the availa-
bility of ample accommodation and of buildings which could be taken over
from the Forest College—a consideration of very obvious financial import-
ance—and also suitable climatic conditions. T submit to the House, Sir,
that, in view of the recommendations of this Committee, the competence of
‘which to deal with the subject ean hardly be doubted, and also the
approval of the Standing Finance Committee, which was given to the
proposals placed before it in August, 1928, the Government of Indin were
justified in going on with the scheme. As the Honourable Sir Fazl-i-
Husain stated in the Council of State in September last, various repre-
sentations against the location of the Institute at Dehra Dun were made
from time to time and were given the most careful consideration. He
also stated at that time that the Government’'s decision remained in
favour of Dehra Dun. Since then, however, I must explain to the House,
fresh aspects of the ease have come to the notice of the Government,
and I am sure the Honourable the Mover of the Resolution will be glad to
hear that Governbment are no longer prepared to regard the loeation of
the Institute at Dehra Dun ns a closed chapter. (Cheers.) The con-
tinued opposition to the selection of Dehra Dun, which has culminated
in this Resolution today, is only one of those aspects.

I wish to be perfectly frank with the House and explain what the pre
sent position is.  Another factor in bringing about the deeision of the
Government not to regard the location at Dehra Dun as n closed Chapter
is the fnct that the scheme, which will eventually come before them for
congideration, will probatly not be the scheme that met with the approval
of the Standing Finance Committee.  The I'leicher Committee recom-
mended that the manufacture of sera and vaccines, which is carried out
at Kasauli, should be transferred to the new Medical Research Institute
at Debra Dun. In the proposals which were submitted to the Standing
Finance Committeo, it was stated $hat it was intended to retain these
activities at Kasauli for three measons. The firet was that Kassuli wes
climatically better adapted to the purpose than Debta Dun. The sepopd
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was that research nnd manufacture are Lest kept apart, and the third was
that it wnas hoped that. Ly adding u scetion for the standardisation of
drugs to Kasouli, it could be made a eelf-contained and n commercially
wuceessful undertaking. Unfortunately, when those views were put for-
ward, Genernl Graham, the Public Health Cemmissioner with the Gov-
ernment of India and Colonel Christophers, the Director of the Central
Rusearch Institute, Knasauli, who ig obviously very keenly interested in
the matter, were absent on leave. They have expressed grave doubts as
to the wisdomn of retaining the manufecture of sera and vaccines in a
different place from the mnin activities of the Central Research Institute,
and it is obviously desirable that their views should bo given the most
careful consideration,

Then there is the question of residential accommodation aut Dehra Dun.
When these proposals were placed before the Standing Finance Committee,
it wns anticipated that there would be no difficulty in finding residential
accommodation for the staff of the Institute in Dehra Dun itself. There
again, anticipations do not appear likely to.be realised, as Dehra Dun is
rapidly becoming congested, and it seems fairly clear that, if the Central
‘Medical Research Institute ig located there, it will be necessary to build
“accommodation for its staff. 8o, Sir, these are the reasons why the Gov-
ernment have not made up their minds definitely about the location of
the Institute at Dehra Dun. I am sorry again for the second time this
afternoon that I have to oppose the appointment of a committee. It does
not secm that such a committee would be in a position to elicit any evi-
‘dence which is not already before the Government. The arguments in
favour of Dehra Dun are contained in the Fletcher Committee’s Report.
Those agninst it have been very powerfully stated in the representations
which have been made from time to time to Government from various
quarters. I should like to say in passing that no unsnimity has Leen
shown in the opposition, and that we seem to be as far as ever from being
able to deoide where the Institute should be located if it is not located at
Dehra Dun. But that is by the way.

Now, 8ir, I oome again to what the Government are prepared to do,
and I trust it will meet with the approval of the Honourable the Mover of
this Resolution. They consider it desirable that our expert advisers, the
Public Health Commissioner with the Government of India and the
Director of the Central Medical Research Institute, Kasauli, should sub-
mit, as soon as possible. their considered views and revised proposals re-
earding the cost and activities of the Inatitute if it is loeated at Dehra
Dun. A good denl of work hag already been done in that connection and
it does seem demirable that the Government should know exactly where
-they stand and what the cost would te if the proposals for the location
of this Institute at Dehra Dun are eventually accepted. I hasten to re-
assure my Honourable friend opposite by telling him that practieally
nothing has been spent on Dehra Dun go far. To the hest of my know-
‘ledge, the only amount that the proposed transfer has actually copt Gov-
ernment, so far, is the small allowance which has been made to Colonel
‘Christophers for some months past for the work he has done, in addition
.to ‘his very heavy duties at Kasauli, in preparing plans and estimates and
in going into the question of equipment for a Central Medical Research
-Institube, Now, Bir, on receipt of the proposals of their expert advisers, the
‘Government of India propose to convene a conference consisting of a repre-
-sentative of ench of the Medical Faculties at Madras, Bembay, Osloutta,
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Lucknow and Lahore, the Director General of Indian Medieal Services,
the Public Health Commissioner with the Government of India, the Direc-
tor of the Central Medical Research Institute, Kasauli, fwo Members of
the Legislative Assembly, one Member of the Council of State, one non-
official non-medical scientist of eminence, and one representative of the
All-Indin Medical Association which, Government understand, is the most
influential representative Association of non-official medical practitioners
in India. Over this conference it will be my lot, if I am still Secretary
in the Department at the time, to preside. 'The conference would submit
its recommendations and suggestions to Government, and 1 need hardly
say that the Government would give them their fullest and most careful

consideration.

The House will sce that the consideration of the question will te en-
trusted to u body on which officials would be in a minority, To that
conference Government are also willing to refer for consideration the two
other questions which have been raised in the Resolution, namely, the
constitution of the Governing Body of the Indian Resenrch Fund Associa-
tion and the question of recruitment to the Medical Research Department,
The Government have already taken steps to meet the demand for making
the Governing Body of the Tndian Research Yund Association s far less
official body than it was. It comsisted until recently of the Honourable
Member in charge of the Department who was President, the Seeretary
in the Department, the Director General of the Indian Medieal Service,
the Public Health Commissioner with the Government of India, the
Director of the Central Medieul Researeh Institute, Knasauli, the Director,
Malarial Survey of India, the Assistant Director General, Indian Medical
Service, and the Raja of Parlakimedi, who was a member by rcnson of
the very generous donation he gave to the funds of the Indian Research
Fund Association. Now the Government of India. reelising that it is
desirable that this body should be enlarged—and I have no doutt Honour-
able Members on the other side would say, liberalised—by an infusion of
non-officin]l medical and other enlightened opinion, have decided that it
should consist of—I am sorry to have to repeat a list of names—the Secre-
tary in the Department, the Director General, Indian Medical Service,
the Public Health Commissioner with the Government of 1India, the
Director of the Public Health Institute, Calcutta, the Director-in-Chief of
the Medical Research Institute at Dehra Dun or for the time being of

. course, Kasgauli, the Director of the Malarial Survey of India, the Raja
of Parlakimedi, an eminent non-medical representative nominated by the
Governor Generrl, two representatives elected by the Legislative Assembly,
one representetive eleeted by the Council of State, nnd two representa-
tives of medical faculties of Universities incorporated by law in India
elocted by such medical faculties: total fourteen, of whom seven are
officials and seven are non-officials. That decision was announced ky the
Honourable Sir Fazl-i-Huesain in the Council of State last Autumn, and
the Council of State proceeded to elect its representative. Unfortunately
time did not permit of this House being asked to do the same, but T
hope to move a imotion to that effeet in the course of the next few weeks.
I will refer to that point agnin later. The Inter-University. Board has
also been asked to elect its representative. As I have said, this reorgani-
sation will make the goverming bodv consist of seven officinle and seven
non-officials, which I venture to think is & suitable composition for a body
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which is charged with the administration of large funds from Central
revenues, 1 am aware, however, that even as it has been re-constituted,
its constitution docs not entirely meet with the views of some Honourable
Members opposite, and as I have said, Government are quite willing to
allow this question to be considered by the conference which they propose
to ecall. I trust, however, that the House will have no olkjection to pro-
coeding, in respect of the constitution of the Governing Body, on the lines
we have already proposed, and that it will elect two representatives in
due course, Obviously, if the conference, when constituted, recommends
n difforent constitution and, if that view is accepted, steps will be taken
to alter it, but in the meantime, it would I think be a matter of great
regret from the point of view of Government, if this House did not decide
at once to take part in tho activities of the Governing Body of the Indian
Research Fund Association.

Then I come to the third point, Sir, on which, as it is getting late,
I will not detain the House much longer. That is, the question of the con-
stitution and equipment of the Recruitment Board. There again I hardly
think I need read to the House the personnel of the Board as it is at pre-
sent constituted because that question will also be referred to the con-
ference when it meets. The Recruitment Board, sz I think the House is
already aware, is to be set up for the selection of c¢andidates for the Medi-
cal Research Department, and it is proposed to give it a non-cfiicial element,
the particulars of whish I regret I scem to have been mislaid for the
moment.

Some Honourable Members: That will do.

8ir Frank Noyce: Then, Bir, that is the position, and I can only hope
that the Honourgblo the Mover of this Resolution will agree that I have
fulfilled my promise to meet him more than half way.

Sir Darcy Lindsay (Bengal: European): Sir, my Honourable friend,
Sir Frank Noyce, has particularly stressed the point that the Standing -
Finance Committee gave their approval to this scheme cf location at Dehra
Dun. I have in my hand the paper that was placed beforc the Standing
Finance Committeo, and it was no particular demand f» funds for the
purpose, but a paper for mere information. I think the charge will largely
bhe met out of the funds in the hands of the Indian Rescarch Fund Associa-
tion.

8ir Frank Noyce: May I ask the Honourable Member whick meeting of
the Standing Finance Committee he is referring to?

8ir Darcy Lindsay: The mceting of 20th August, 1928. The block expen-
diture item, I think, was put down as Rs. 9 lakhs of which Ra. 6 lakhs was
for alterations in the buildings that were to be taken over from the Forest
Department; and on the same paper, Sir, the Committee had to deal with
a grant from the Rockfeller Fund for the erection of a Hygiene College
in Calcutta. I think it was that item that was paid most attention to,
because, unless it was settled then and there, the money might not be
awarded for this purpose. I am very glad indeed to hear from my Hon-
ourable friend that this question of location at Dechra Dun is still an open
‘question.

H
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Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): I am very
sorry, Sir, to detain the House at a late hour, but this is a very important
question. The Honourable Member, Sir Frank Noyee, started by saying
that ho was willing to meet half way the Mover of the Resolution (4n

Honourable Member: ‘‘More then half way.’’) I stand corrected. But I
do not see where he has met him,

Mr, President: I think it would be much moare convenient to have a

general debate on this question. The House stunds adjourned till Tues-
dny morning at 11 o'clock.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
11th February, 1930.
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